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.t : ' as prayed may not be granted during the
. - - pendency ,of .the 0.A.Returnable on 23rd
January 1996. Meanwhile Ad-interim stay
of the operation of the 1mpugned order
e t dated 19—12-95 ti1l 23-1-96. Liberty to
-~ | apply for extension. Liberty to respon=
dents. to move for variation of this
order subject prior nopice o being given
o to the applicant's advocate.
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0.A.No.1/96

Leave note . of Mr B.K. vSharma,
learned counsel for the applicant. Mr S. Sarma
prays for adjournfnent. Mr S. Ali, learned
Sr. C.G.S.C., is present for the respondents.

List for hearing tomorrow, 31.5.96.

bo

Member(A)

Member(J)

Mr B.K. Sharma, learned counsel .
for the applicant and Mr S. Ali, learned Sr.
C.G.S.C., for the respondents, are present.
Written statement has not been submitted.
Mr Ali seeks time for filing written statement
and requests for adjournment of the hearing.

List for hearing on 22.7.96. In K
the meantime the respondents may submit
written statement with copy to the counsel

bo

[N
Member(A) .

for the applicant.

o e e ol adw

Member(])

SreCeGeSeCe MreS,Al1 is presente
Written statement has been submitted.
Copy of the same may be served oh the
opposite partjes. List fmx on 20-8~96'

for hearing.

Member ;
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3.4.96 Leave note of Mr B.K.Sharma.
Learned Sr.C.G.S.C Mr S.Ali is

present.
) ; ,Lko I Adjourned to 9.4.96 ﬁorl
' /Zkyﬁ”““'JL“‘ e consideration of interim relief and.
e QP:X:X ‘ further orders.

- by

Member
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9.4.96 Mr P.K.Tiwari for the applicant. r
S.Ali,Sr.C.G.S.C for the respondents.
Rejoinder has been served on Mr Ali o
—day only.
. By consent adjourned to 12.4.96.
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a DATE OF DECISION 5.6.1997
' Shri Subash Choudhury | . (PETITIONER(S)

Mr B.K. Sharma, Mr B. Mehta & Mr'S. Sarma

ADVOCATE FOR. THE

PETITIONER (S)

YERSUS

Union of India and others ; : RESPONDENT (8)

\

-

. ADUOCATE FOR THE
_ : - RESPONDENT (S)

Mr S. Ali, Sr. C.G.S.C.

THE HON'
THE HON!

FS

BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN

BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER

4

whether erorteré of local papers may be alloued ta

sce the Judgment ?

To be referred to the Reporter or not ? Vs

Whether thelr Lordshlps wish to see the fair copy of
the judgment 7

Whether the Judgment is to be circulated to the other
Benches ?

-~

Judgment delivered by Hon'ble Vice-Chairman .C;gi;J<:1h/va4\Jz%
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- T GUWAHATI BENCH

Original Application No.1 of 1996

Date of decision: This the 5th day of June 1997

‘The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman
The Hon'ble Mr G.L. Sanglyine, Administrative Member
Shri Subash Choudhury,

Working as Manager,
Postal Store Depot,

Guwahati. ’ - ......Appliéant -

By Advocate Mr B.K. Sharma, Mr B. Mehta and Mr S. Sarma.
-versus-

1. The Union of India, represented by the
Secretary to the Governmzani of India,
Ministry of Communication,
Department of Posts, New Delhi.

2. The Director General, Posts,
New Delhi. b

" .3. The Chief Postmaster Gener»al.
Assam Circle, Guwahati.

4. The Chief Postmaster General,
North Eastern Circle,
Shillong.

5. The Superintendent,
Postal Store Depot, .
Guwahati. o eeeeees Respondents

By Advocate Mr S. Ali, Sr. C.G.S.C.

oooooooooo

BARUAH.]J. (V.C.)

The applicant, in this application, has challenged the
Annexure-8 order dated 19.12.1995 and also prays for direction
to the respondents not to repatriate him to the N.E. Circle from

Postal Store Depot (for short PSD), Guwahati under Assam Circle.

2. - Facts for the purpose of disposal of this application

are:

A

The applicant was appointed Postal Assistant in .the

year 1961 in the N.E. Circle. He was posted at Shillong. In the



year 1962 a new division was created in the N.E. Circle itself
known as Shillong Division by bifurcating the composite lower
Assam Division. After the bifurcation the lower Assam Division

was renamed as Kamrup Division. As the applicant bélonged to

. . . - ‘ . . .
the lower Assam Division he was sent to Kamrup Division and

he was pbsted at Guwahati (Guwahati University Post Office)
on 16.8.1964. In 1973 the applicant passed the Accountancy
Examinatiori conducted by the Departrhent. He was thereafter
promoted to: the post of Accountant andusgsted at Barpeté in

the year 1975, Barpeta fell under 'Kamrup Division. Thereafter

in 1976 he was transferred to Postal Store Depot, Guwahati in

the capacity of Accountant. In 1981 he was transferred to Tinsukia

and again- in 1987 he was transferred to Tura on promotion as

Assistant Postmaster, ‘Accounts, under N.E. Circle.

3. In 1988 the N.E. Circle was divided into two Circles
which became known as Assam 'Circle and N.E. Circle. The Assam
Circle had been carved out from the erstwhile N.E. Circle. At

the time of creation of the two new circles out of the N.E.

Circle the authorities invited options and according to the applicant

he did exercise his option for Assam Circle vide Annexure-IL.’

‘The applicant was allowed to function as a Manager in the PSD

on the basis of a selection made. By Annexure-8 order dated

19.12.1995 issued by the Assistant Postmaster General on behalf

. of the Chief Postmaster General, Assam Circle, the apblicant

'was repatriated to N.E. Circle. Being aggrieved the applicant

submitted Anexure-9 representation dated 26.12.1995. The represent-
ation was not | disposed of. As there was no disposal of the
represeritatiori the applicant was. compelled to approach this
Tribunal. The application was admitted,by' this Tribunal on 3.1.1996
and an interim order was passed on that day suspending the order

of repatriation and on the basis of the interim order the applicant

1Seeancee .
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is still serving as Manager, PSD, Guwahati.

4, In due course the respondents had entered appearance
and filed written statement. In the written statement the respond-
ends have resisted the claim of the applicant on the ground that
et
when the option was -offered to the employees for absorption
in the different circles created out of the N.E. Circle the applicant
did not exercise his option. It has been specifically mentioned
in paragraph 5 of the written statement as follows:
" eeeeeseees But the applicant did not exercise
any option at the time of bifurcation and
no option paper is traceable in respect of
Shri Subash Choudhury which was intimated
by. APMG (Staff), N.E. Circle vide Memo
No.Staff/125-1/PSD/93 dated 25.1.96. As no
option was exercised by the applicant, he
was transferred from APM (Accounts) Tura
as APM (Accounts) Shillong. Had he exercised
any option for Assam Circle he would have
been transferred to Assam Circle instead posting
as APM (Accounts) Shillong. Therefore the

contention of the applicant made in the applica-
tion is denied."

From the averments made in para 5 of the written sfatement of
the respondents it appears that as the applicant failed to exercise
option he was not allowed to remain in Assam Circle. This also
indicates that had the applicant exercised his option he would
have been allowed to remain in Assam 'C.ircle. A rejoinder to
the written statement was filed by the applicant. Option was
exercised by the applicant on 6.6.1988 which is annexed as
Annexure-I to the réjoinder and this was .forwarded by Annexure-
] l_etter dated 6.6.1988 by the Postmaéter, Tura to- the Senior
Superintendent, Po’sto_ffices; Meghalaya Division. From these two
letters it is very clear that the applicant did exercise his option
and the gauthorities' refusal to allow the applicant to remain
in Assam Circle is contrary to their assurance. The Annexures I and

J have not been disputed by Mr Ali.

7
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5. On perusal of thelpapers and on hearing the counsel
for the par‘ties we are of the opinion that if the option was
actually exercised és per Annexure-l then there was no reason
for the. réspondents to deprive the applicant of his right to remain
in the Division of his choice because this Was the professed norm

of the department.

6. in view of the above we dispose of this .application
with a direction to the respondents to consider the option of
the applicant in the manner stated in the written statement as
quoted above to proceed the case and passed reasoned order.
This must be done as _early as possible, at any rate, within a
period 6f three months from today. Till then status quo still
remains. For convenience of the respondents the applicant may .
file a fresh representation stating all the facts within a period
of two weeks and then the respondents shall coﬁsider the represent-
ation in the light ofv the averments made in the written statement
and dispose of the same as early as poséible, af any rate, within

a period of three months.

7. - The application is accordingly disposed of. However,
in the facts and circumstances of the case we make no order

as to costs.

( G. L. SANGLY/INE ) ( D. N. BARUAH )
MEMBER : ' VICE-CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

4,

5.

0.A. No. 1 /o6

BETWEEN

Subash Choudhury -
at present working as Manager,
Postal Store Depot, Guwahati

eesee Applicant
~AND=-

Union of India,

represented by the Secretary to
the Govt, of India,

Ministry of Communication,
Deptt. of Posts,

New Delhi.

The Director General,Posts,
New Delhi,

The Chief Postmaster general,
Assam Circle,
Guwahati

The Chief Postmaster éeneral,
North Eastern Circle,
Shillong.

The Superintendent,
Postal Store Depot,
Guwahati

e +es. Respondents
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DETAILS CF APPLICATION

1. Particulars 6f the order against which the Application

is made,

The instant application is directed against
» —Order No. Staff/37/1/94 Pt.-I dated (9.12.95 issued

from the office ofthe CePeM.Gs, Assam Circle, conveying
'approval of the CPMG, Assam Circle for repatriation of
the applicant from Assam Circle to N.E. Circle, with the
direction that the applicant will seek his posting order
from his parent unit under N.E, Circle. The applicant is
vet to be served formally with the copy of the said order

dte.19.12,95 and the same had not been endorsed to him,

2. Juristiction of the Tribunal

That the applicant declares that the subject
matter of the applicant for which xkey he wants redressal

is well within the jurisdiction of this Hon'ble Tribunal,

3. The applicant further declares that the applica-
tion is within the limitation period prescribed under

Section 21 of the Administrative Tribunals Act, 19es5,

4. Facts of the Case

4.1 That the applicant is a citigzen of India and
permanent resident of Assam and as sueh he is entitled to
all the rights and privileges and protection guaranteed

>by the Constitiition of India and the laws framed thereunder.

4,2 That the applicant entered into the services of
the Postal Department as Postal Agsistant in the year 1961

in the then composite N.E. Circle and was posted at Shillonge.

ey
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4,3 That in the year 1962 Shillong Division was
created bifurcating fromm composite Lower Assam Divisione
Aftef bifurcation Lower Assam Division was renamed as
Kamrup Pivision. Since the applicant belong to Lower Assam
Divisioh, he was repatriat;d to Kamrub Division and was
posted at Guwahati (Gu@ahati'University Post Office) on
16.8.1964, After sﬁ;h posting the applicant served in

many parts ofthe State on transfer,

4,4 Thét in the year 1973 the applicant passed
Accountancy Examination conducted by the Department
consequent upon which he was promoted and posted‘as
Accountant at Barpeta in the year 1975 under Kamrup
Division. Thereafter he was transferred to Postal Store
Depot (in short P.S.D.) Guwahati as Accountant in the
year 1976, In 1981 he was transferred t6 Tinsukia from
where he was transferred to Tura in 1987 on promotion

as Assistant Postmaster, Accounts under N.E, Cricle,

445 That in the year 1988 composite N.E. Circle,

was bifurcated to Assam Circle and N.E. Circle. The
applicant exercised his option for assam Circle and

the said option is still valid. However the option was

-not accepted immediately although the applicant belongs

to Agssam Circle; In July 1993 the applicant was tranferred

as APM (Accounts) to Shillong General Post Office.

4.6 That after the aforesaid of the applicant at
Shillong G.P.0O. he was selected as Manager P.S.D.,Guwahati

and he Jjoined the post as per the orders passed to that



<

effect.

Copies of the orders dt. 12,11.93, 23.11.93,

I

1.12.93, and 7.12.93 are annexed as Annexure 1,2,3, and

4 respectively.

4.7 That from the orders Passed in connection with
the posting of the applicant as Manager PSD,Guwahati do not
indicate in any manner that his such posting is on
depuﬁation from NE Circle to Assam Circle, Be it stated
here that Psﬁ Guwahati although situated at Guwahati was
under the NE Circle prior to 1.6.94 with effect from which

date the PSD Guwahati has been bifurcated from NE Circle

-

and has been merged with Assam Circle with all jits asseks and

posts including the Post presently being held by the applicant,
Both the offices of CPMG, N.E., Circle and Assam Circle have

issued their respective orders contained in Memo No. Estt./34~
37/81 dt. 12.5,94 and Estt./24-2/87(44) at. 24.5.,94 respec-
tively in respect of bifurcation of PSD Guwahati from NE
Circle to Assam Circle. In the said orders it is clearly
menﬁioned thét there will be no changed in the Present

attachment of the units.

Copies of the aforesaid orders dated 12.5,94,

24.5.98 are annexed as Annexures 4 and 4B Bespectively,

4.8 That the fact of bifurcation of the PsSD Guwahati

from NE Circle and merger of the same with the Assam Circle
is further fortified from letter Ng. Est/34-37/81 dat.1.7.94
issued from the office of the NE Circle to the office of the

Assam Circle. In the said letter it was clearly mentioned

I
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4,3 That in the year 1962 Shillong Division was
created bifurcating frmm composite Lower Assam Divisione.
Aftef bifurcation Lower Assam Division was renamed as
Kamrup Division. Since the applicant belong to Lower Assam
Division, he was repatriat;d to Kamru§ Division and was
posted at Guwahati (Gu%ahati'University Post Office) on
16.8,1964, After sﬁ;h posting the applicant served ig

many parts ofthe State on transfer.

4.4 That in the year 1973 the applicant passed
Accountancy Examination conducted by the Department
consequent upon which he was promoted and posted as
Accountant at Barpeta in the year 1975 under Kamrup
Division. Thereafter he was transferred to Postal Store
Depot (in short P.S.D.) Guwahati as Accountant in the —_
year 1976, In 1981 he was transferred to Tinsukia from

where he was transferred to Tura in 1987 on promotion

as Assistant Postmaster, Accounts under N.E, Cricle,

4,5 That in the year 19€€ composite N.E. Circle,

was bifurcated to Assam Circle and N.E. Circle. The
applicant exercised his option for Assam Circle angd

the said option is still valid. However the option was

-not accepted immediately although the applicant belongs

to Assam Circle, In July 1993 the applicant was tranferred

as APM (Accounts) to Shillong CGeneral Post Office.

4.6 That after the aforesaid of the applicant at
Shillong G.P.0O. he was selected as Manager P,S.D.,Guwahati

and he Joined the post as per the orders passed to that
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effect.

Copies of the orders dt. 12.11.93, 23,11.93,

1.12.93, and 7.12.,93 are annexed as Annexure 1,2,3, and

4 respectively.

4,7 That f£rom the orders passed in connection with
the posting of the applicant as Manager PSD,Guwahati do not
indicaie in any manner that his such Posting is on
deputation from NE Circle to Assam Circle. Be it stated
here that psB Guwahati although situated at Guwahati was
under the NE Circle prior to 1.6.,94 with effect from which
date the PSD Guwahati has been bifurcated from NE Circle
-

and has been merged with Assam Circle with all its asseks and

posts including the Post presently being held by the applicant,
Both the offices of CPMG, N.E, Circle and Assam Circle have _ -

issued'their respective orders contained in Memo No. Estt./34-
37/e1 dt. 12.5.94 and Estt./24-2/87(44) dt. 24.5.94 respec-
tively in respect of bifurcation of PSD Guwahati from NE | !
Circle to Assam Circle. In the said orders it is clearly
menﬁioned thét there will be no changed in the present o~

attachment of the units.

Copies of the aforesaid orders dated 12.5,94,

24.5.,98 are annexed as Annexures 4A and 4B Bespectively,

4.8 - That the fact of bifurcation of the PSD Guwahati {
from NE Circle and merger of the same with the Assanm Circle
is further fortified from letter No. Est/34-37/81 Gt.1.7.94
iésued from the office of the NE Circle to the office of the

Assam Circle. In the said letter it was clearly mentioned
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that the post in all cadres attached to PSD Quwahati in
both permanent and temporary status furnished in'the

« ' ”
enclosed annexure I & ITI are transferred to Assam Circle
Wlth effect from 1.6.94, By the said letter the Superinten-
dent PSD, Guwahati was requested to take necessary action

as per the content of the letter while endorsing the copy

of the same,

A copy of the letter dte 1.7.94 togethere with
Annexure I & II enclosures is annexed ::ﬂ'Annexure-S.
4.9 That the applicant states that in Annexure I
to the Annexure 5 letter dt. 1. 7 94 the post of Manager
presently being held by him is included at serial No., 3. -
Be it stated here that the post of Manager PSD is in the : )
grade of Higher Selection ‘Grade II (in short HSG.TI). ks
The applicant is qualified HSG.TIT which is also.eVident’

from Annmexure -T letter dated 12.11.92. . © o

4.10 That the applicant states that when some of the
officials who were transferred from NE Circle to PSD
Guwahati llke that of the applicant claimed for deputation
allowance, same was turned down both by the CPMG NE Circle,
and CPMG, Assem Circle, holding that such deputation
allowance is not admissible as the Posting is on tenure basis

in a routine manner and not outside the field of deployment.

Copies of t he letters dte 19.11.93 and 29, 11,93

are annexures as Annexure 6 and 7 respectlvely. in the

above context,
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4,11 That the applicant was surprised to come across

a letter No. Staff/37/1/94 Pt.-I dt. 19.12.95 by which

approval of t he CPMG Assam, Circle has been conveyed

for repatriation of the applicant from Assam Circle to

NE Circle, Shillong# stating him to be on deputation

from NE éircle. The applicant has not been conveyed /

endorsed with the copy of the said order. While endorsing

a copy of the said order to the Superintendent PSD, Guwahati,

a letter No. SD/B=-207 dt. 27.11.95 purported issued by him

has been referred to. The applicant has not been served

with the copy of the said letter dt. 27.11.95 also,. In the

said letter it has been indicated that on release the

applicant will have to seek his posting ordee from his
so-called parent unit under NE Circle. Thus in view of the

said order dt. 19.12.95 endorsing the same to various Zf
authorities the applicant is apprehending his release -
from PSD Guwahati at any moment. However, till date he has
not been released from his post. It is under these circumé—
tances the appliéant has approached this Hon'ble Tribunal
for appropriate relief, It appears that everythigg has been
done in a hush-hush manner keeping the applican£ in complete -

dark,

A copy of the said letter dt. 19.12,95 is

annexed as Annexure &,

44,12 . That the applicant states that a copy of the
impugned order dated 19.12.95 has been endorsed to the

CPMG, NE Circle, and while doing so the Annexure 1 letter
dated 22.,11,93 (wrongly referred as 22.11,93)has been referred

to by whdich the applicant was posted as PSD Guwahati which

indicates that there is no fresh reference from the NE Circle,
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4ri3 ‘That the applicant states that when he had come

to know about_thé contemplation of his transfer to NE Circle
but without knowing anything about the issuance of the
impugned orderg dt. 19.,12.95 made a representation to the
CPMG, NE Circle, Shillong on 26.12.95 making a grievance
against the proéosed action. In thé said ;epresentation he

has highlighted as to how the PSD Guwahati has been bifurcated

from NE Circle to Assam Cirgae with effect from 1.6.94 ang

that he belongs to Assam Circle,

-

A  copy of thesaid representation dt. 26.12.95
is annexed as Annexure-9, A copy of the same has been
endoreed to the CPMG, Assam Circle for information anad

necessary action.

4.14 That the applicant stétes that prima facie the
impugned order is not Sustainable inasmuchas same has been
issued treating the applicant to be on deputation to Assam
Circle contrary to the factual'poéition. Had the applicant
been on deputation tooAssam Circle, elaborate procedure of
sending personaél on deputation would have been followeg,
option of t he applicant would have been asked and at the
top of it he would have been paid deputation allowance, The
applicant has not been paid any deputation all@wance; On the
fade of it his Posting was on normal tenure basis which is
for a period of 4 years. Even otherwise also on the basis of
such tenure posting, the applicant would have continued for
4 years i.e. upto 1997, had he not been absorbed in the Assam
Circle pursuant to the bifurcation of the PSP Guwahati from

NE Circle to Assam Circle.
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4,15 That the applicant states that it f;'amﬁiy;

evidence from the impugned o:der itself that the N.E. Circle
has not written anything in £he matter of repatriation of the
applicant. This is the reason why the- impugned order refers
to only Annexure 1 letter dateq 12.11.93¢ The said letter

dt. 12,11,93 also does not even whisper that the applicant
was sent onvdeputation. The bifurcation which took Place

with effect from 1.6.94 clearly indicates that such
bifurcation is with the assets and liabilities including the
POst under PSB Guwahati. The applicant wastransferred in 1993
to PSD Guwahati dgainst a clear vacancy and there is no
questibn of treating to be on deputation and thereby to

deprive him of the benefit of bifurcation, Even otherwise also

order has been issued pPursuant to the letter No. SD/P/207

dte 27.,11,95 issued by the Supdt. PsD, G-uwahati, a reference

of which has been made in the impugned order itself, However,

as stated above the applicant has not been endoresed a copy of
the said letter nor with the COpy of the impugned order. Thus

the entire action on the bart of the respondents is arbitrary

and illegal.

4,16 That the applicant states that from the aforesaid
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5. Grounds for Relief with legal provision :
5.1 Por that prima facie the impugned order is not
sustainable same being violative of the principles of
equality ,and shrined in the Constitution of India and
also being violative of principles of natural justice -
5:2 " “For that the applicant being not on depgtation to

Assam Circle, cannot be repatriatedfto NE Cricle in the

manner as has been sought to'be done by the respondents.

5.3 " For that the applicant having been absorbed in the
Assam Circle after the bifurcation of PSD Guwahati from
NE Circle, there cannot arise‘any question of his repatriation

t0 NE Circle.

5.4 For that evenotherwise also the applicant'being
on normal rougfne transfer on tehure basis, ﬁe could not-
have beenrepatriated to NE Circle and that too without

asking for his option.

-

565 For that there being no lending and borrowing
} ‘ .
authority as is fequired'in case of any deputation and
; ‘
there being no requisition from the NE Circle the respondents

have acted mala fade in issuing the impugned order.

5.6 -For that the impugned order being on dictation

. without any application of independent mind, same is not

sustaina?le and liable tb be set aside and guashed.

5.7 For that the whole design of the respondents to keep
the applicant in dark about the impugned order and also about
the letter dt. 27.11.95 and than to pave the way to release him’
so that he bannot have any effective legal remedy is illegal

and the impugned order based on such illegalities is not

sustainable,
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6. Details of Remedies Exhausted :

That the applicant states that he has no other
alternative efficacious remedy except by way of approaching

this Hon'ble Tribunal.

7. Matters not previously filed or pending before

any other Court,

.The épplicant further declares that he has not
previously filed any application, writ petition or suit '
regarding the matter in respect of which the application
ha; been made before any Court of law, or any other
authority and/or other Bench of the Tribunal and/or any
such appllcatlon,wrlt petition or suit is pending before
any of them. The applicant# further begs to state that

time to time in every year, he has been making representations

to the authorlty concerned but till date no frultful purpose

have been served.,

8. ' Reliefs Sought s

In view of the facts and circumstances stated above,
1t is most respectfully pbrayed that the instant application,
be admitted, records be called for and on perusal of the
same and upon hearlng the parties on the casue/causes that

may be shown, be pPleased to grant the following reliefs :

1. To set aside and quabBh the order dated 19,12,.95

(Annexure-B) with further direction not to repatriate
the applicant to NE Circle, Shillong from PSD, Guwahati

under Assam Circle.
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2% To issue a direction/declaration to the effect

that the appiicant belongs to Assam Circle

consedquent upon bifurcation of PSD Guwahati

from NE Circle to Assam Circle with effect from

1.6.94,-
3. '~ Cost of the application.
4, Any other relief/reliefs wo which the applicant

is entitled to and as may be deemed fit and

proper under the facts and circumstances of the

Case._

9. Interim Order praved for ;

Under the facts and circumstance of t he case as

stated above the applicant prays for an interim relief

by way of stay of the impugned order dated 19.12.95

I —————

(Annexare~8) with further direction not to repatrigtq

the applicant” as contemplated in the said impugned order

from Assam Circle (PSD Guwahati) to NE Circle during the

pendency of the case,

10, The application is filed through advocate.
11. =~ Particulars of the I@é.o.
I.P.0, No. : %“'5\7—1'7’1‘1
Date : 229 &
PQYabée at ¢ Guwahati
12, List of enclosures :

As stated in the index.
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I, sri Subhas Choudhury, Son of late J.Choudhury,
aged aboutA54 years at present working as Manager, PSD,
Guwahati, Assam Circle do hereby solemnly affirm and
verify that thefstatementd made in paragraphs 1 to 4
and 6 to 12 are true to my knowledge and those made
in paragraph 5 are true to my legal advice and I have

' not suppressed any material facts.,

A-nd I signed this verification on this the 31st

day of December, 1995 at Guwahati.

O/(W Ohosy

Signature
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ANNEXURE~1

DEPARTMENT OF POSTS }
OPFICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE, SHILLONG

Memo No. Staff/125%1/pSD/93 Dated Shillong the 12.11.93

: The following officials are transferred and posted
to the Postal Stores Depots, Guwahati and Silchar as indicated

below
Name and designation Name of post
P.SeDe Guwahati
< Shri Subash Choudhury,HSG II, Manager
/ Acctt., Shillong GPO.
2+ Mrs. Java Banik,«P.A.SBCO PsA,.
(7 Circle, Office, Shillong.
3e Shri Suren Ch, Das. P.A, P.A.

. Arunachal Pradesh Division

poSoDo SilChar

1, Shri Rajmoni Roy, P.A. P.A.
Nagaland Division.

2., They shall be relieved only on receipt of order of
posting £ rom the Supdts., concerned.

3¢ The postings are made in the interest of service as
normal spheres of transfer and posting, -

Sd/- Illegible
Asstt, Postmater General,

Copy to

1. The Supdt. P.S.D., Guwahati and Silchar. The officials
shall be adjusted against the existing vacancies or
vacancies to be created by the posting of the P.A.s to
Guwahati division or Cachar division who has already been
approved for transfer under Rule-38,

2. The Director of Postal Sefvices, Nagaland, Kohima with
reference to his letter No, B=3563 dated 27,3,93, He may
kindly relief the official as Soon as order of transfer of
either Shri Lakbkhmi Kanta Das or Smti Dipti Kona Das to ‘
Cachar division is issued by the Sr. Supdt. of P.O.s Silchar.

3. The Srl Supdtd. of P.O.s Silchar, He may kindly post

either Shri L.K. Das or Smti Dipti Kona Das to his division
under Rule-=38, Posting or substitute in respect of the one being .
left out now is being made soon since both of them have comple~
ted tenure in the P.S.D. which is a sensitive posting.

« “he Sr. “updt. of P,0.s Cuwahatii
6. The Postmasters, Kohima and Itanagar,
7. The Sr. Postmaster, Shillong GPO,
€+ The Asstt. Director (a/Cs) C.0., Shillong.

4, f. he Diredtor of Postal Services, Itanagar,
!
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9. The A,A.0. (Bgt) C.0O. Shillong.
10.Bhe Officials concerned.

11.,P/B of the officials

12.The Sr. Supdt. of PMOs, Shillong.

3d/~- Illegible
For Chief Postmaster CGeneral,
Shillong.

N.E./

-\ -

o

(Contdc )

Circle,



S o PP
.‘ A . -‘

\ : , " .gp::’:g ‘
. . : - - \ i’

' D EPARTMENT OF POST v
OFFICE OF THE SUPDT. POSTAL STORES DEPOT :.GUWAHATI~781 O3 %5“

Memo ©. SD/BA-11/Ch~III, dts at Guwshati the 23rd: Nov. 1993.-

' In persuance of chief Postmaster Gene;al

N. E., Circle Shillong memo no Staff/lZS—l/PéQ/QB d;. 12,11,93,
the following officeals will j oin thes office against the p
post mentionad against each.

1. Shri Subash Choudhury HSG-II Accountabt
shillong GPO will joinei as Manager, P.SJD.-Guwahat% re;iv1g
. Shri Haijan Ali officiating Manager who.wild.on relief join
as Accountant MS Guwahati vide CO. Siidlonsy: mémo no staff/
125-1/PsD/8B9 dsted 16.7.93 and CO Guwahatx memo no., Staff/
3-14/92 dated 16.3.93. '

A 2. Shri suren Chandra Das, PA Arunachal
LDivision will join as Postal as3t. at PSD Guwahati relivinq_
Shri Madhab Chandrs Das, Postal Asst. (Guwahati Dvn.) who ¢S
Lo join as IRPA GPO Guwshati wide Sr. Supdt. of PO's Guwahati
memo no. B/A-41/M.-I11-84/c dsted 15.6.93.

' 3. Mrs. Joya Panik, Postal Asst, SBOO
Circle office shillong will join as Postal Asst. at P.S.D.
Guwahati againrst vacant Post,

.. b

) (B. B. Choudhury)

Supdt. Postal Stores Depot
Guwahati-781 003.

I'd

’ Copy to:-
l. The Chief Postmaster General N, E. Circle Shillong
2. The Chief Postmaster General Assam Circle Guwghati
3. The D.P.S. Itanagar. ' '
5. The Sr. Supdt. of Fo's Shillong/Guwahati.

Gy w»
H [

7. The sr. Postmastezj Guwahati/shillong.
8. The Pbstmastgr Itanagar,

9~11. The official concerned,
12. The Accounts Branch P.S.D. Guwshati-3,

13-17. B/F of the official concernad.

13. Spare.. )
}:\ " !.}/-){A/\/‘-.
- ’ #éﬁ’ﬂ‘ | ' ’
- updt. Postal Stores Debot,

. , Guwahati~7R81 003. -
MW :
~
L | o |
l\dqb : : : {
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_ DIPARTIWAUT 2F ) 37S
. 00 THE 3M,800LT QP O 1T QFFICAS 9 uzr SHALAYA RIVISION
v d , - CSHILLZHG - 793001, ‘

t

Home, No. Li/Ueptn/ci/in, i;td st Shillong-1.Tha 1-12-93,

-

In pursusnce of the Chief P,M.U, NebaoClrole,3hillong -
Hemo Ne, taff/12§-1/PﬁD/95,d:d 12411.93. Shri gubhash thoudhury,
AFK A/Cs, 3hillong U.l.0, is trancferred and poated as Munager

Podaug Qu‘ﬂihatlo‘ | i
. I

Sat, Swapna Dutta, Acctt.Shillong G.i,0, is posted as
APM, A/Cs, Shillong G.P.0., untill further order.

| s

¢
Supdt.of I'ost Offices
TWissPEPIEia,

long - 793001,

W@/\/ o

Copy to t-

G- The Br.ioutaastar,uhlllond GeroUe for iuroraation and
Becensary aation,

2. The Chief P.!'.G. N.E.Cirole,Shillong, woret .ato!f/125-1/
/P8p/33. | |

5 -4, The afffcionls concerned,
5 - G/Q/) P/Fa.
\ //
P 7 - The Supdt, PS.D. Cuwwhati,

8 -y, spuea

Sr.56§§t.or Fost Cfficea
= p1&~ Heghalaya Divigien
' S?illong = 793001,

ANl .

A v

i o S Y T e tmiartn e

o st

L R T Oy S

—————



"

DSPARTHENT OF PuSTSsIEDIA, ‘
HAFBEARRRKAL L PURUBRLG R RO _ EP
UFFICE UF Thi SR.PCSTMASTER:SHILLCNG = GPO,

H;;;.Ng_ag/rradgger-gﬁpgtatlon Dated at Shillong,the 7t.Dsc,1993,

In ﬁursua nce of 3r,Spes Heme Ne.B1/Deputn/Co/Dn dtd
=12-83.5hrd Subha sh ‘Choudhury (AFM=-A/C's),Shilleng GiFY has bzecn
tronsisred as ths Manager FSD Guwahat!j;and already relived freum
tois Office en 3rd.Dec.1993 (a/f). .

., _ Smt! Swapna Dutta,Acctt.Shillong GPO 15 Posted as
abit A/C'5,5hillong GPO with efiect frem 3rd.Dec,'93 (a/f) tild

iurther order,
B | | c. (l\\\\
- . ' —t— -
Sp.Pestmaster,

Shtllong GPQ,

—

- -

Lopy to t= ' ‘ '
1« The Postmawter (G);Guwahg t! GFO,,for informatfon &
necessary ‘acttien, ‘

-

2. The Sr.Su pd off Pos/Shillong -GPU.with refce te his

Hemoc N 3 /Dptn/CO/Dn dtd 1.120'930
Z. Th A/C's,Shtllong CPu,for informatfon,
+ Shrt S.C.Choudhury (the then aPM A/c's;Shillong GPO),

Manager of. FSD,Guwaha ti-3. - -
g. Z$81 Swapna Dutta fer necessary actten,
. ‘ 'Y :

-

RHAERTSHERRECI RN

Czﬂuﬁkv&\_~, .
Lobe

w T\\\ ab

SV AVE % b RE- % AF -

7

B | | /
' Sr.PnZ%ﬂ,.
. Shtllong GPu, '
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DEPARTMENT OF POSTS UWARK ‘n—ﬂ\ s 2>
OrFpICk OF THE CHIEPR POS:.!*ZADTER GENERAL N.E.CIRC NG v
g ) & Tk Ak E Kk %
i Meme 4o, Est/34~37/81 Dated shillong the #1/5/94,
In pursuance to the apprbval accorded vide Directorate's .
Ko. 33~16/92-PE.II dtd.25.3.94 4 the undersigned is directed to ’
convey approval of the Chief Postmaster General N.E.Circle, Shlllong,;
. to the transfer of the Postal Stwres Depot, Guwahati from the ajmi*:-n,
- nistrative control of the Chief Postmaster General, N.E.Circle, -~ £
ﬁ\f Snlllong to the administra ontrol o ‘ostmaster Genen";
f{«%* ruJ Cuwahatl Assam Circle, ShiXriorng with effect from 1,6.94 without: 1‘5
v’/,///’ any iriy change in the present ailachment of the unitsg=The—PSD;Guwahati ‘i&
’ o and the PSD, Sllchar will continue supcly of forms to the units in o
both Assam and N.E.Circles as is being done hitherto. P
‘ ’ R P
( Darhlira ) .
Asstt., Director (Estt )
ki ‘ Cpr tO «e . ~
3 - 1)'Lh0 Chief Postmaster General, Assam Circle, Guwahati
. for kind information and necessary action.
2)'The Director 6eneral(Estt) Department of Posts, New
Delhi-~110 001, :
3) All heads of ¢Divisions.in N.E. and Assam Circle.’
A, oo ; LN .
I " w43 \///fg; Superintendents of PostPl Stores Depot, Guwahati/ -
: | eilekar, .
u’ . \
K _ 5) The Difector of Accounts (Postal) Calcutta—?OO 012, )
v o 6) The Supdt, N.E. Starmp Depot Guwahati |
) ‘ 7) All head Pgstmasters in N.E.Circle.
!2 wm;, ; - [

3 ' For Chief Postmaster General
et - . - . N.E.Circle,‘shillong.
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DERARTHMELT OF POSTS:INDIA: “\
| THE CHIZF POSTiA3TER GENERAL:ASSAM CIRCLE: 9,/§TW
tm..C‘.i DUOP BH. 3 AL GUWAHATT -1,

'Jo;EST/24~2/87(f4) Dtd.at Guwzhati the 24-05-94.

In pursuance of &3 the approval’®accorded vide

Directorite's No.33-16/92-2£.T1 dtd. 25-3-94 thé undersigned
~1s‘01recced to convey tne appruval of the Chief Postmaster=-.
General, assam Circle, Guwahati for transfer of. the Postal-

s tores Jepot, Guwxhati from the administrative control of

' the Chief Postmaster General, N.£. Circle, Shillong to the »
adininistrative control of the Chief Postmaster General, ~
issam Zircle, Guwehati with effect from 01-06-94 without s
any change in the presént attachment of the units. The PSD/

- Guwahati and the e ... ™. ! PSD/Silchar will ‘continue

vommnmmeemenemt - SUPPly 0f forms té the units in both Assam and N.&.Circles

as is oelng done hitherto.

This is in concurrence with the thef'Postmaster
Seneral, N.E .Circle, Sh¥llong memo No Est/34-17/81 dtd.12-5-94,

AL .M.G. (Estt),
for Cnhief Posthmaster General, !
nssam Circle,Guwahati~781001. -

) - g
§/ 67 e ( J.X.Barbhuiya )

Copy td:= < .
L

1) The Chief Postwaster Seneral, N.£.Circle, Shillong. He is
- rejuested to kindly cause transfer of the Esstt. file of
-P3D/Guwahati alongwith particulars of existing staff

: (categorywise) ‘on deputation to PSD/Guwahati to this

v office early, : .

{

¢

2) The Director General(PE-II), Department of Posts,.
L Dak-3hawan, New-Delhi- 110001.
'%3) All Heads of Divns. in Assam and N.E.Circles.

‘Iﬁg) All R.D.P.S. in N.E.Circle.

" %) The Supdt,,Postal Stores Depot, Guwahati/Silchar.
6) ‘The Director of Accounts(Postal),Calcutta-700012.
7) The Supdt.N.&..S.D., Guwahati.

8) All Head Postmasters in .ssam and N.E.Circles.

-~
.

A pd
‘J

- for Chief Postmaster General,
\\‘ 9\\\*~;> Assam Circle,Guwiihati~781001.,
‘ac-i‘.? 9 b\

) e
~ ¢
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Shillong

A

EST/34-37/81 1-07-1994

Dear Madam,

This is recarding transfer of ast.blishment of Postal
Stores Depot, Cuwahati from the administretive control of Chief
Postmester Gencial, Sh€llong to tha Chief Postm:ster General,
Guwahati h,ving reference to vour 0.0, leticr. ile. Lst/24-2/9
dt 2.6.94 adcdressed to,Shri ALpLI. “achiri, DP3, Shillong.

The particilors of posts in all c:-dres attached to
PSD Guveahatl in both permanent “and tenpor~ry stotus furniched in
th2 enclosed  annexure I & 1T ..ve hereby trensferred to Assam
Civcle with effect from 1-6~94, The rclotive o5 ablisbhment file
will be tronsferred separitely,

The prrticulers of posts -re furnished on basis
of available records which m3y kindly be confirmed by the
Supdt, 1"S.D. Cuwahati who is the DDO for the unit. A copy of
this letter is 3150 endorssd to him for confirmation.

‘With rest reqrrds,

: Yours sincerely,
Enclo:= (2) : clll

e e s <

{( 5. SHY/M )

M&es M. Iawphniew,

DPZ,Assam Circle,

“ the Chinf Postm-ntey Genar:1,
Guenhati- 771 001,

~ ' / -
Copy to: N~

1) Sri 3.0.Choudhury, Sup2t DOD, Cuwahati for favour
of information und nocosnary cctiop as discussed aobove.

2) The Aggbt Poste-- ! oy Gor :1=21(8) Circle office,

¢!
Shillong.tlz is recueste”d to tropsfer the steff of PSD,CGuwahati to
ircle of 'ice, Cuwabati w.7.%, the ab ove DT,

-3

2) o/c
. (?_,,‘__‘_/L*"‘ \\f\ ’r~|
( A:N.D, KASHART i Q)
(2). Direcdor of costal Services
Enclod (2) o facircle, ShillHng-793001
'QK\ voell

"\\HQ



-l -

ANNEXURE- I

D! .

- P,rticulars of permanent posts attached to PSD, Guwahati @ﬂ
ol w'1nsfer ed to Assam Circle.

,Mél Particulars of No. of Date of Sanction p:rticulars of perma
" No. posts. posts  permcy nency issued by Dte/CO, Shillong.

1. Supdt (sss)cr L.~ 1-3-66\V" Dte No. 32-7/66-PE dt 20.6.66

CBQ ' A

/
2., 1IPOs {Uniform) 1v" 1~ 3-73” CO Shg No. Est/AR-284 dt. 16.3.74
3 Manager(HSG 110 1y 1- 3-65'~CO Shg No. Est A/R=284 dt 18.9.65

4. ASStt »Managerx 1 - 1-9-62F CO SH No. Est A/X-606/SD/Pt III

(LSG) v dtd 23.8.62

Bs Accountantx - 1./ 1.3.70” CO SH No. Est A/X=606/SD/Pt.III
o - dtd 16.7.68

6+ T/S PAX 11" 1-9-62Y CO SH No., Est A/X-606/SD/Pt.I1I

o dtd 23.8.62. . a
i LAY N I Ve A ”?””
b Te T/S PA (’1-7 <857 CO SH No. Ost” /10L17/76/Pt
' dtf 25.2.86. -
. 8. Carpenter Lo 1-9-62%~ CO SH No Est AgX»éOé/SD/Pt. I7
_ dtd 23.8.62 .
9. Duftry 1 1-9-62" CO SH No. Est A/SD/Pt. IV/2
dtd 23.8.62
- : A
_A0. Ofderly Peon 1, 1-9-62“ CO SH No. Est A/SD/IV/2 dt 23.8.62
'.v ~\
|\ _Al. Office Peon « 1/ 1-9 62Y CO SH No. Est A/SD/IV/2 dt 23.8.62

L2, Class IV f ({é}@%/l~9~62 CO SH No. Est A/SD/IV/2 dt 23.8.62
: ) _ - ~ . / :

.13, L/R TS PA>( 1,// 1-3-68+" CO SH No. Est A/X~606/SD/Pt. 111./
| dtd 16.7.68 .

. 1N N

i %> 14. L/R Class rv(ﬁﬁy 1\{//’1-3-71»/ CO SH No. Est A/SD’IV/2 dt 8.5.78¢%%
. oy % X x

w5+ Farash(NT) 1 1-9-62°  CO SH No. Est A/SD/Iv/2 dt 23.8.62

;ﬁ ',“
i1
;/ ¢

{«ﬁié, Chowkidar /1925/ 1-9-62  CO SH No. Est A/SD/IV/2 dt 23.8.62
17, Chowkidar . 1 1-3-68 ,CO SH No. Est A/SD/IV/2 dt 16.7.78]
18, Safaivala 1v” 1. 3-73 €O SH No. Est A/SD/IV/S dt 8.5.75
19, Jamadar 20 %
- > > 2¢7 1-3-85 CO SH No. Est /10-17/76 Pt.I
i LSG (Test) dtd 25.2.86 ’
. 20, Jamadar_20 % 27 1-3-85 CO0 SH No. Est/10-17/76/Pt.I
/fa; LSG (g. ﬁig) 7 dtd 25.2.86
Al - . — e -
CL e EL L peude, T _Ssfran Vilo €773, ST

T el Se (i) /i
e b N7 ,; s
‘3n é‘"écr{‘)\ e "‘!' 4‘("‘ T e ) vo oo
bl (9 AT 2/
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N ANHEXURE; II_ < 3
N
Particilars of temporary posts attached to PSD Guwahati
transfer ed to Ascam Circle,
S1  Particul-ars No. of Date of Period upto Sanction particlars
No. of pests posts creation w.ich re- of retention memo.
' tained. '
Y
\%& ) ‘ :
1. Group D L/R 1l Y 4-7 79  28.2.93 Est/36=1/76 dt 16.7.92
(Non“test) .;'( _— 3’\1' ‘ ({,Ad ) qv ?’_‘C"L\
. -//v/ . *
2. ASRM{Bag) 1 1-8-88 by : The original ASRM (Bag)
in HSG-I upgradation post was made permanent
of ASRM(Pag) w.e.f. 1-3-85 vide CO
in ASP/ASRM .~ SH No. Est/10-17/76/1
cadre dt 25.2.86. The post

wun e e e v an e emn vm e
- wen em i e em = 2 m =

was upgradated to HSG.I
\) v/ vide Dte No 6-51/85~
C/ " PE.II dt 13.10.92. /

T mm I DT tm TR cem wm M i e mm = me mm e m e ey e e et dmm oy s e



- LD

_—— 2 e : R da
Note ;= It is presumed that the following posts were

diverted to PSD Silchar. S:u»dt PSd. Guwahati
will %indly confirm.

le Duftry - 1‘§65t - made pmtt w.e.f. 1=-3-67 vide CO SH
No. Est A/SD/1V/2 dt 16.7.68 .
e
2. Jamadar lbpost- made permanent w.e.f. 1.3.85 vide CO SH No.
%O % ) Est/10-17/76/Pt. I dt 25.2.86 '
Test \

3. Jamadar 1l post -« made permsnent wee.f. 1 «3-85 vide

(Hon ~test) CO Shillong no, Est/10 17/76/Pt. 1
dtd 25.2.82

e, i :
e

¢

C‘/\/(
,A,)\/‘“
»V‘9C
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. UrrICs OF THZ ClleF fOsMsTEie SINGIL Mad CIRCLE SHILLONG
L. LR NN .
M SISSSta 0/ 125-1/85D/91 atad Shi NCTEVE A%
. JYWWW;§?§?£Q<1 5-1/1'3/93 Jat2d shillong ths ;411/9 ;fg
S I NNy , ‘
gL 0 ol >
AR :‘\ Ijha o‘up’:it o),
. mg/ auvataabin, _
éﬁﬁgﬁﬁ%@fﬁﬁl?l © w2quast for  ayinont of doeputation(Quty) Allowince,

e f o - four No., 3J3/3A-1t/ch-111 dated 14-10-33,

kindly refsr t» this office letter of even no. Jdti.
0 23.9.33 regarding above mantioned subject in which it was alrzady
intimated that posting of th2 F3D from neighbouring divisions ;
-constitutes reqular posting and not deputation and h2nce no dezputa-
tion allowance is admissible,

- Any of ficialswvilling to contimiw in the P3D without
extra benefit may b2 intimated for josting back to their divisions,
/{f r""{ -EJ.M . .
s e
~at ’ ) - e ’ e -
ﬁﬂéﬁﬁ/// . o ( L. Junja™)
}5»\ , ’ Asstt,Fostmaster Ganeral(3taff)
L= cet bbbt
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e s DEFARTHMENT OF POSTS:INDIA :
.-‘\L OFFICE QOF THE CHIFF POS3T#ASTER GEN LRAL: ASSiM CIRCLE:
' MEGHDO )T RHAWAN { GUWAMATT -1,

;iff‘*"' N IS

~

he Supdt Poatal Qtore Depot.,

Guwahati-3, < :
— ) [
No. Est/29-7/79/167 Dated 2t Guwahati the 29,11.93

Subject: Request. for pnayment of Deputation (Duty)
Allowance, .

Ref: Your letter No, SD/BA-I1/Ch.IIT dated 5.11.93.

With reference to VOur above letter this is to
, inlimate thert the scope for admiss 3ibility of Depufatlon
f/,k . (Duty) allowance as cloimed by the 4(four) officials has
(L¢E been examined, I am directed to csay that the deputation
(duty) allawance is noi admissible as the postineg is on
(/ tenure biasis in a routine manner aad net outside the (ield
ks 21 deploywent,

..—. u.

_ . , A%ctt Dlrectﬂr(Lct)
. ‘ ' for Chief Phastmaster General,
. Assam Circle ,Guwahati-781001,

R i
P

Dz

AR E S SN ¥
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ONINVEW URE- £ ‘)

‘
BLPART 40T OF SOST 8 INDIA
CEICL CF THr CHIES POSTMAST.R GuNLRAL, A CAM CIRGLE
(11000 TI - 781901,

Mo.Staf/57/ 1,94 pi.-1 Dated st Cuvishatl the 19-12-07
) A

Agprovzl of  h. lhief Postmester Teneral,
Assam Gircls, Cusabatl i< horepy conveyed for repatriatin
—rr
of the {follionin:, Crfilcint of P /Oawahatl (on deputation

e

foom Mo, Dlrcle) froaw Assan Jixcle to MLE, Jlrele,

shillong with fmccdlate «ffoct.

shrl Suvhash Chouliwury, Monager, P/ Te
\
/

(Ca geputatisa {rom Meghalayz Postal Un.

On relief, the Crficiel wil: s ¢k his posting
order trom his paszent unit unter N,io llrcle,

( o

3 -

Co Sarma )

*
testt, fostmaster “eneral(staf+)
For Chi¢f Postmaster floneral
Assam Tlrcle, ‘uwahati o~ 731001,

zopy tod

o o

1, Chicf PMG, M.z, Dircle, Shiliong for
information and naecessary action with refcron
to his Ho.5La7f/120-1/P50/83 dated T2-11-¢3,

Ze © 33P0s, Heghalaya  ivision, Shillong,

z. : 55P0s, (uwahatl -1 will ple:.se post a H :G-I1
(oeR) Cfficiasl to P5./Cu. ahati for the po-t
of Manager, PaC/Guwohatd,

‘L-’/’/

4 \_-5r. Fostmaster, Shildeng/Cuwahati G.o.C.

3. supdt. P3U/CGuivahatl with refercnce tohias
' No.L3D/D=207 dld., 27-11-95,

e
o i'._ e . ,4."'1\

Fer 'hlef Postmaster General
&ﬁssmn cirzle, Tuwahatl - 1.

-
.
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TCD,

.. The, Han‘ble Chief ;Postmaster General
‘North ‘'Eastern Circle Shillong
*-Shillong 793 .001 ¢ - -

’Subject.é Transfer and PFosting at Fostal Stores
. Depot,Guwahati .~ case of Shri S.C.Choudhury
' Manager,P@stal Steres Depot Guwahati

B et . //}ID— y‘h (ﬁ(),’(}ue
Respected Slr, o \

fnona - With profound respect and humble submiss-
ion, I beg .to lay the,following few lines for favour of
youxgggd syﬁpathetic consideraticn. . _

\ =é9 That Sir, I _ have been transferred and
posted as Manager Postul Stores Depot,Guwahati in the

-

1nte£ee§,gf ee:ylee as .a normal sphere of transfer and
posting Yide_yegrtwe@o No. Staff/125-1/PSD/93 dtd.
12111.9§qur e,taaure vice vacant post. _ .
- ) é@ That 3ir, it has been clarified vide C.C.
Shillong memo, o, Staff/125-1/P5D/93 dtd 19.11,93 that
posting of Postal Stores Depot,Guwahati, censtitute
regular posting and not depdttation. | ‘

@9 That 3ir, it has further been clarified
vide C.0./Shillong memo No.EST/297 /79/167.dtd 29.11,93
that posting at PSD,Guwahati is on tenure ba31s in a
routlne manner and not outside the field of deployment.

é@_m.Thaﬁ_Sir,'PSD,Guwahati bi-furcated from
N.E, Circle to Assam Circle w.,e.f, 1.6.94, According to
normal sphere of bi-furcation)estabiishment of PSD,
Guwahati .transferred to the Assam Circle with Acsets
and Liabilities, Accordingly, the reapected DPS,Shillong
vide his D.O. No,EST/34-37/81 Dated 1.7. 94, addressed
to the DPS,Guwahati, transferred the relevant establish-
ment of PSD,Guwahati from N,E.Circle teo Assam Circle,
with clear direction to the APMG(Staff) N.E.Circle,
Shillong to transfer xhax the staff of P5D,Guwshati to
Circle office,Guwahati with reference to the above bh.0.
It is therefore, there is no dispute that the PSD,
Guwahatl bi-furcated from N.E.Circle to Assam Circle
with assets and liabilities.

éﬂ That Sir, at this stage officials working
at PSD,Guwshati treated to have on deputation and force-
fully repatriate to the N.E.Circle against will and

contdeesesee?



—0 & -

\

mm? appl. to this'effect, perhaps contrary to the
mskakkkshment established norms as explained in the
paras-refered to abeove, _

Cﬂ That Sir,'it is learnt that the respected
Supérlntendent, PSD,Guwahati, reported against me by
maklng some 1mag1nary allegation to malign my official
position to meet the end of his deoire to transfer me.o
It is therefare pray to your good.self that before
taking £bgnizance of the report, I may kindly be provi-
ded an epportunity to oefend the allegatlon.

~ In the premlges of the aforesaid fact and

c1rcumstances it is prayed to your honour, klndly to
look in t@ the matter and justice be mated and for which
act of" your klndness, your petltloner shall remain ever

b&ay. -
' 'ﬁith regards,
o Yours faithful y,
0 YO,
,.Choudhury
N T . Nanager,Postal Steres Depot
o~ T Guwahati~781 003

Copy to 1~ The Hon‘ble Chief Postmaster General Assam
o Circle Guwahati, for favour of 1nformaticn

and necessary act10n.°

”umw‘(:,” e -Yours faithful y,//////
e L égQ AL .
Place: -Guwahati ( s.c. aﬁdhury )
R ' ' Manager,Postal StoresDepot

D?F? 2 26”12 ?5 e Guwahati-781 003

1



R

i e S vat—_—— s .

¥. S~ ‘ \
u&te&i kiminioeigrive g g ' o "Lﬁ 3& ’_5
L L M %

I | n
L 12FEBIggs NN

| 4
: st ‘ :§
£ - Gruselial !Sonab -
' TESE Faty j (oS

v i o
DT s g -

RTINS 3

suhnthe
<.

Santeg] Administrative .
ﬂguhdb Bﬁi‘chsg

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH

GUWAHATTI

0.A, No.1/96 —
Shri Subhash Choudhury ...Aoplicant.
-Vg=— . g

Union of India & Ors. = p . ndents.

~AND-

In the matter of :

Written Objection against

o

. interim relief sought for by

the ppolicant.

-And-

Written Objection

The humble Respondents submit their
Written'Objection as follows :=-
1. : , That no order of repatriation has been
served op the abplicant and as such theré is no cause
- of action of the application and hence question of

interim relief does not arise.

q

'Contd.ooiloﬂ



2 - | The applicatioﬁ is pre-matured and hence

] ‘ _

licble to be dismissed, The letter No.Staff/57/1/94/Pt.I
dated 19-12-95 was jssued only to CPMG Shillong & ors.

\

but not to the applicant.

1

3. That the applicstion is not maintainable
in law as well as in facts and as such the same is liable

to be dismissed,

4., That the present Postal Stores Dépot,pas
all a long been under control and, ménagement of Cnief

v Pbstmasier'Geaeral,_N.E.Circle;Shillohg.tillA1—6-94 and
all salaries etc, were péid under the authofity of |
Chief §MG,'N.E.Circle, Shillong;,Ih fact, tﬁe applicant
is an employee under the, control -and mahagement of Chief
PMG, N.E.Circle, Shillong, But from 1-6-94, this Stores
ﬁepot?where the applicént,was serving, came under the’

- control and management of CPMG, Assam Circlé, as per

order of‘the ﬁirecﬁqrateijew Delhi cqnvéyéd by the Asstt.

Director (Estt), 0/0 the CPMG, N.E.Circle, Shillong.

Annexurest'is the'copy of such letter

‘dated 12-5-94,

5 Tha;’the same order at Annexure 'A' has
also been conveyed by the APMG(Estt)-Q/O the CPMG,Assam
Circle,Guwahati to Chief PMG, N.E.Circle, Directorate,

New Delhi etc. vide letter No,Est/24-2/87(44)dtd.24,5.94.
‘ ' Contd.....



Annexure-~'B' is the,copy of such letter.

6. That the Asstt Director(mstt) 0/0 thekChief
P.N.G., N.E. Circie Shlllong v1de his letter Ho. hst/34-
37/81 dated 1~/-94 transferred ‘only the ppsts of permanent
and temporary'belOngs to Postal Stores Depot tp Assam
Circle but not the'incumbents who held those posts.

Tbey afe to be repatriatéd as they_belong to N.E.Circle{

‘Annexure-'C' is the photo copy of such letter.

Te That while the applicant was serving in
Shillong General Post Office, under N.Z.Circle, he was
-transferfed to Péstgl Stores Dépot,Ggwahati.as the Postal

Storeé Depot was hnder,thé administrative control and

manageﬁent of N.E.Circle, Shillong vide memo No,Staff/125-1/

PSD/93 dated 12-11~93 by APWG(Staff) Shillong.

Annexure~'D' is the photo copy of such

transfer letter.

8, That 4t may be mentioned that the J/0 the

C.P.4.G,,N.E.Circle, Ghillong Was maintained gpplicant's

seniority and lien in service alongwith his Service Book*etc.
W—-———————/ . .

9; ' That the ReSpondcntu Deg to state that
the appllcant has not rlléa any option baper to the
CPMG, Assam Circle at the time oF blfurcatlon of orlgwnal
H.EZ.Circle to N.E. and Assam_ulrcles in the year 1988 or

\. thereafter. e e e u s



-l
thereafter and as such, question of granting interim

" relief does not arise,

10, - That the Respondents beg to state that the

applicant 4is not a deputationist, but he is serviwg i
PP i P ‘ _

N.&.Circle and repatriation comes only when the Postal

Stores Depot has been transferred to Assam Circle with all

5

the pposts thereof. The applicant being an emnloyee of NLE,-

Circle, so repatriation .comes.

11, : That the Respondents beg to state that the
applicant has not been absorbed in. Assam Circle and as

~such, question of interim relief Adoes not arise,

12. That your Reépondents beg to state that there
are no reasonable  grounds for granting interim order as

prayed for by the applicant.

13. That your Respondents beg to state that it is
"a fit case for refysing interim.relief'to the applicant.
It is, therefore respectfully prayed that the

Hon'ble Tribunal may be pléased to"reject the

prayer for interiin order as prayed for by the

aoplicant,

And for this act of kindness, the Respondents

shall ever pray.

Verificetion,.eeess



J-Stores Depot in. Assam Llrcle

_ true to my | knowledge, oellef and 1nformatlon

"VERIFICATION  °

'

1, shri B.B,Choudhury,‘éuperintendent of Postal

LY

uwahatl do hereby

'

.solemnly declare that the statements que above are

4
and

I sign. the erlflcatlon on thls 23rd day of January,

.1996 at Guwah ati

i I .
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‘.7 DEDARTMENT OF POSTS JIATRAN S (iézj
|8} li'.’!(..' k OF 1HE CHIEPR POSTMASTER GENERAL N.E .CI I(Cbmmﬁc;

oo L Hrerknk k. o '
Meme*lo. Est/34-37¥81" Dated Shillong the 12 /5/94,

T S In pursuance to the approval accordad vide Diroctorate's
con Nos 33~16/92-PR.11 aul, 2

5.3.94 the undarsigned 1s direccted to
;0o coenvey. approval of the Chief Postmaster

ostal Stores Depot, Guwahati from the admi- -
C er General, N.E.Circle, oL
iv;firal Guwahati Assam.Circle,

i¥achmeént of tgg_ynitsg—The*PSDTGEWahati,
" and the PsD,Silchar will continue supply of forms to the units ‘in L
.1 both.Assam and N.E.Circles as is being done hitherto, e

T T T e e T S

)

) . .\54\ A 4..“-A4. '\’..;.'.‘l e

YL : e
R R . ‘ { Darhlira ) .o
L e . . " Asstt. Director (Estt )
L Copy, o am :

S ‘I).The'phief Postmaster General, Assam Circle, Guwahati

o for kind information amd necessary action.

"‘ff‘ftgz)'?he Director General (Estt) Department of Posts, New
- Delhi~-110 oo1,

SN f»f3)-All'heaas of ¢Pivisions in N.E. and Assam Circle,’

a fmqjxﬁ\g)/fg;'Superintendents of Postal Stores Depot,
T sdlehar,

Guwahati/
S 5).The Director of Accounts (Postal) Calcutta~-700 012, o
""", 6) The Supdt, N.E.Stamp Depot Guwahati, |
TR ) All - head Pgstmasters in N.E.Circle,
For Chief Postmaster Genéral
- N.E.Circle, Shillong,

Anrexute — A’

Y

General N.E,Circle, Shillong

~ShiFlong with effect from 1.6,94 without', . -
' .'any: change in the present a

[ IO S SR,

[
-+
]

S
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- In pursuance of au the approval'gccorded vide
. Directorétn's No.33-16/92-PE.IL dtd. 25~3-94 thé undersigned
;ﬁ'sis”directed tovconvey rthe approval of the Chief ‘Postmasterw..
1%?Genera1 *Assam Circle, Guwahati for. transfer of. the Postal-
5toras depot, Guwahati from the administrative control of
sthe Chief Postmaster Gencral, N.E. Clrcle, Shillong to the
'“qdninistrative control:'of the Chizf Pogtmaster General, .
hsaam( Circle,;Guwahati’ with effect from 01-06-94 without
any%change in“the present attachment of the units, The PSD/
Guwahatl and’the “..y. .. Xidl : PSD/3ilchar will continue’
eupply ‘of  forms. to the' units.iu both Assam and.N/E.Circles .
is”being’done ‘hitherto. : :

By
_ , ( J.X.Barbhuiya )
e ) : A.P.M.G.(Estt),
B for Chief Postmaster General,
Assam Circle,Guwahati-781001.

'The Chief” Postoaster General, N.E.Circle, Ghlllong. He is

. requested to kindly cause transfer of the Esstt, file of
i - PSD/Guwahati alongwith particulars of. existing staff.

oo (categorywise) ‘on deputation to PSD/Guwahatl to this

) W L ‘ of TP °ar1y. ‘
RN {fay-lz)-The Director General(PE-II) Department of Posts,-
iy . f : : -Dak-~Bhawan, New—Delhl— 110001
v'é‘ﬂ i;;))g/3)'AIl Heads of Divns. in Assam and N E. Circles.
1 lﬂﬁ All R.D.P.S. in N. E.verle.
_ The Supdt.,Postal Stores Depot, Guwahati/Silchar.
'6)~The'Director of Accounts(Postal),Calcutta-700012.

! i Wé/’/) ‘The Supdt,N.&..S.D., Guwahati. ~
. /4?:( ©8) All Head Postmasters in Assam and N,E.Circles. '

-y 4,

s’ ;’)\:)',
for Chief Postmaster General,
Assam Circle,Guwishati~781001,

ths is 1n conCurrence with the Chief'Postmaster

. ‘ . v (S /\/
th.at~Cuwahati the- 24-05-94. A}777t£’K :

A vae P en . o -
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f; ;‘J K .\.;7 '..4,,;' f.‘ - . } s N Vo ' Sl}illong
\ , ‘EST/ 34-37/ N | 1-G7-1994
O Dear Madam..‘

o -" ﬁét’ ;; -

2 0 Thls is regardlng 4ransfer of est,blishment of Postal
l'n;.»Stores“Depot,_Guwahati from the administrztive control of Chief

Postmaster General, Sh€tllong to the Chief Postm:ster Generzl,
‘VAHGuwahati having referencd to vour D.0. letter No. Lst/24-2/87
}T”dt 2.6 94 addressed to Shri A.N.D. Yachzri, DPS, Shillong.

» ' The particulars of posts in all c:dres attached to
PSD Guwahati in both permanent and temporary status furnished in

«fg?v- - the enclosed annexure I & 1I cre hereby transferred to Assam
,#ji~‘“ © . .Circle with effect from 1-6-94, The reclative es‘ablishment file
%gl_\' o0 wil) be transferred senarateI” |
f&:é i}4j,""“’ii‘ " The partmcalar' of posts are furnished on basis
i e of nvallable records which may kindly be confirmed by the
;{X oo Supdte PeSeDe Surahati who is the DDO for the unite A copy of
'&g-‘é,}:‘.4this .letter is also endorsed to him for confirmation.
f ’» o
iik Lo wlth kest regar ds, |
:X ot ‘ ‘ Yours sincerely,
=5 T Enclose (2) o o)
W o - ( 5. SHYAM )

’ M&ss M. Tawphniew,

L "L'y NPS,Assam Circle,
‘ Y)” "¢/ the Chief Postmaster Genersl,
' aUWdhatl~ 75 Oﬂl.

. ——— ‘—.'.l.-lm\——----~~

o o we—

SR ' Copy to.\~v
v b ‘) Sri B.0D.Choudhury, Sup?t DPSp,Cuwahati for favour
o of 5nfo*mat*on 2nd necessary action as discussed above. '
S BT o 2) The Asstt.Pastmactor Ger:rzl(5) Circle office, '
ZLi"i . Shtllong.nf is reguested to transfer the staoff of PSD,Guwahati to
R A Circle of "ice, Cuwakati w.r.t. the ab ove D.C.
S S |
. . 5 . ) A/L“/“'\V\J“ ~
\_" EE o | . b(f’fr D.glé/\lxusmlf ma)
I - rechor of , Jostal Services
R , ] !\ ' ’ ' .EI?CIV-OE* (2). ‘ TuL.uiI‘Cl&., dhill )ng-793001 !
/". : . !
: .’1‘.'”‘:
oy ;
N
A .
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; P rticulars of permanent
il 31,.}: jinsferred. to Assam Circle.

. orexcwns —
ANN EXURE~. Y

posts attached to PSD, Guwahati

/Pcsts.’;««uh Fen

L AR

x;a-ﬁ,Particulars of ‘No. of; Date of
N jposts. oF permcy

Sanction pirticulars of perma
nency 1ssued by Dte/co Shillong.

<

ey

_ R{Su'dt"(st ar
"'\;‘wig'a ')
RN, '

IPOs ;,(Unif orm)

i

! _‘};g..if,,Manager(Hsc.IIo
i 4. ',gAsgt}: Managerx

'.t\&

.‘ ‘_y"

i

3.-3-66\/ Dte No. 32-7/63-95 dt 20.6.66

o 3-73'/ GO Shg No. Est/AR-284 dt. 16.3.74
1" 1= 3-65\-CO Shg No. Est A/n-284 dt 8. 9:65 |

| 1 1-9-62% C5 s o Est A/x-606/SD/Pt 111

dtd 23.8.62

1 " 1i3.70Y €O SH No. Est A/%=606/5SD/Pt. 11

u‘//

sl
).

Q-s-ao

7

/———’—'——"“('/’// /‘,i_//r —//1

°odtd 16.7.68

1-9-62Y €O SH No. Est A/x-606/SD/Pt 111

GO SH No. Lst /1 17/?6/?;.
dtf 25.2 /

e.,w Carpenter . L/ i-9-62%~ co SH No Est A"x 606/SD/P1:. 1T
” .,,;.:,l,rs,.:.: B dtd 23.8.62 ..
e .
v L7 1-9-62%7 CO SH No. Est A/SD/Pt. Iv/2
, ﬁﬁ 4 - dtd 23.8.62

1\/ 1-9-62V CO SH No. Est A/SD/IV/2 (dt 23.8.62
kT L1 1-9 62" GO SH No. Est A/SD/IV/2 dt 23.8.62
et @9/1—9-62 " €O SH No. Est A/sh/Yv/2 dt 23. 8.62
a3 Y 1-3-68¢"  CO SH No. Est A/X~606/SD/Pt. III-t/

S R R e } dtd 16.7.68 .

, *14" L/R.Class- IV 1o/ 1-3-73“ CO SH No. Est A/SD’ 8.5.78¢%
Wil ; %?%{Mvw Fg% gj) VG No. Est DXIV/Z dt .s W
1V 1-9-82" O SH No. ‘Est A/SD/TV/2 dt 23.8.62
{ 'f ;e /@‘) 2v 1=9-62  CO SH No. Est A/3D/1V/2 dt 23.8.62

‘: et ’

R L 7.0 w0 L7 1-3-68 . ,CO SH No. Est A/SD/IV/2 dt 16.7.78/
st B B R R : . :

hEES ;18. Safaiwala; -1/: 1- 3-73  CO SH No. Est A/SD/IV/ dt 8.5.75
CREAL 2 w:.,,r ﬁ:mmgmm - -

t ' Ux“l E '
il e ;...._.,> CO SH No. Est /10-17/767Pt.I , -
k’f%}i‘* . . dtd 25.2.86

Rt _.;,,,,2 “
Yl ‘“ “’# 9)6 .2 1 o SH No. ts§/10-17/76/Pt oI
T l: % "‘“":{" N ;'\;' ' dt- ?-)02 8
b RS , SeT . Lo e &
S :;' L chodude T A ) Viilo (CJ 1 /_[ m “/
; et ' "3 o XA bl 7 £ »r-—/___.,’ ;-..- -
\ gg . : : ‘
: ; H i L
X i Ll adnd 002/ 0aee
',}1 eﬁ? ".1".@‘06&‘(_0{“ /
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\ ANIEXUDS: TX
S Partic:lars cf teswmorayy vosts.attached to PSD Guwahatl
g - transfer ed 1o Assam Circle,
ST ParticuloArs Mo. ¢f Date of Priiod unic Srnciion particlars
No. of pssts posts creation w:ich re- of retention memo.
. / tained.
, Y
1. %-roup D L/)R 1 4=T7 TG 28.2.93 Eet/36~1/76 dt 106.7.92 v
Non-test ag -3 B T 14 . 9.2.9
. // .\.g, - j"l . 4% i * q l\
2. ASRNi{Pag) 1 1-8-32 by The original ASRM (Bag)
in HEG-I upgradation pest was made permanent
' of ASIM(Dag) weeofes L=3=25 vide CO
in ASR/ASRR .~ SH No. Est/10-17/76/7
cadrn dt 25.2.86. The post

w3 upgradated to 1iSG.I
(;.),' .47 vide Dte lio 6-51/85-
SORCT PESIT At 130104924/
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Noteg-

o will
s Duftry = 1 ‘6o

Pm
No. Est A/SD/IV/

~
& .

It is presumed
diverted ta bsp

that the ¢

Silchar, §

Xindly confirme

ST « nade

[
g, Jamadapy 1 Loste mMacle
/

20 % Est/10-17/76/
(Test)

3. Jamadar

(Eon ~test) co Shillon
o dtd 25,2.8

noe
Pt

1 pest « page
g no, Es

ellowing posts were
1adt PSd,. Guwahaty

Lt waalf, 1~3~67 vide CO si
2 dt 16.7.69 v

rmanent w.o.f.
. I (']'t 2502.86

permanent w.o, f,
/10 17/76/ 04

1030’?5 ViCQ (03] SH Ho.

1 -3-85 vide
1 :
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o DEPARTMENT OF POSTS

OFFICE OF THE CHIEF POSTMASTER GENERAL: N.I.CIRCLE?SHILLONG
“Memo No. Staff/125m1/PSD/93 Dated Shilleng,the 22.11,93,

N : The'following officials are transferred and poste¢
.. te the Postal Stores Bepet,Guwahati ang Shikkeny Silchar as
. indicated below : . :

Name and degignation Name of post
. ¢ L P.S.D. Guwahati . :
‘1) Shri Subash Cheu ury,H5G-1I,Acctt Manager
.+..-_ Shilleng GFO
-2) 'Mrs Jaya Banik,PA,SBCO PA
SR Circle affice,Shillong : -
.. 3) Shri suren Ch Das,PA . PA

‘Arunachal Pradesh Division
B .S.D, Silchar

C P
1P shri Rajmoni Royy, PA,Nagaland Dn, PA

-

2, - They shall be relieved only on receipt of order of
poesting from the Supdts. concerned, :
3. The postings are made in the intrest of service as

Tffﬁianormal spheres of transfer-and posting,
)

o . ( L. Munga )
R N ' N - - . Asstt, Postmaster General(Staff

¥ Copy to :- 1) The Supdt.,P.S.D.,Guwahati and Silchar. The
.- officials shall be adjusted against, the existing vacancies or
' vacancies to be created by the poating of Lr, PAs to Guwahati
division or Cachar disision who has already been approved for
transfer under Rule-38, : : ’ L '
o 2) The Director of Postal Services,Nagaland,Kohima
with reference to his letter No.R-863 dated 27.8,93, He may
kindly relief the official as soon as order of transfer of
either shri Lakshmi Kanta Das or smti Dipel Kona Das to Cachar
division a8 issued by the Sr.Supdt, of P.Os, Silchar,
3) The Sr.Supdt.of POs,311char. He may kindly post
either shri L.v¥.Das er Smti Dipti Kona Das to his division
“under Rule-38.Posting of substitute in respect of the one being
left out new is being made soon since both of them have comple-.
. ted tenure in the P.S.D., which is a sensitive pesting, '
™ 4) The Directer of Postal Services,Itanagar,
. 5) The Sr.Supdt.POs,Guwahati ;
b M 6) The Pestmaster,Kohima and Itanagar,
ST PR o+ S 7) The Sr.REXXINY Postmaster,shilleng GPO
Ao E - 8) The aAsstt. Director(A/Cs),C.O.Shillong.
R . 9) The A.A.0, (Bgt) ,C.0.5hilleng, -
‘ 10) The Officials concerned, f
CPE 11) P/F of the Officials, »
et e T 12) The Sr.Supdt.ef POs,Shilleng.:

? i o )
e T ' for Chief Postmaster General
o - ,..,.., o T .o . . NoEoCirCIB} Shilleng

T
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Macaland Dn. P.r,
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BEFORS THE CENTRAL ADMINT RATIVE ¢ N,
GUWAHATI BENCH | "§ H
NN
. LE\‘

0.A. No. 1/96 o e

shri Subhash Choudhury .... Applicant

- Versus =" - : )

Union of India & Ors. «++« Respondents

N

-~

REJOINDER TO THE WRITTEN OBJECTION FILED BY THE

RESPONDENTS.,
The apuvlicant begs to state as fodlows :

1. _ That the applicant has gone thhough the

| wrltten objection agalnst the interim relief ‘spught for

- by the appl;cant and has xunderstood the contents thereof.

Save and except the statements which are specifically

R

Vadmitted hereinbeloﬁ; other statements’m@e_in the objection

{
are denled Further the statements whlcn are not borne

on. records ars also are denled and the respondents are

put to the strictest proof thereof,

2. That before dealing-with the various contentions

,raised in the written objection, the applicant begs to

~gState that the instant 0.A. was admitted by an order dated

3.1,96. As regards the int rlm rellef, show cause notice

was ¥ssued making the same returnable on 23.1.96. Pending

show cause to be submitted by the respondents, the interim

:stay was granted\by order dated 3.1.96 to be remained

/ - | |
effective upto 23.1.,96. On 23.1.,96 when no written objection

was filed in response tc the show camee notice against

'the interim relief prayed for by the appllcant, tke

W \‘tb - - 2 i
CA1« gf » W | - - Ccontd..P/2.
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‘Hon ble Tribunal was pleased to make the 1nterim order

absolute with the direction that the interlm order
passed on 3.1, 96 W1ll contlnue. Presently there is no
occa31oq for vacating the  interim order mi kk®m and the
instant 0.A, may be‘flnally hea;d'by.placzng ;heAmatter' E
before a Diﬁision Bench inasmuch ae althoﬁgh the subject
matter haé been made to appear ae a eimple case of transfer
but in fact certain intrinsic and”impo}tant issues are

involved in the matter.

3. o That the applicant‘furthe begs to ‘state that

the written objection as has been submitted by the

respondents’ is full of misrepresentatiOn of facts with the
sole purpose of misleading this Hon'lble Tribunal on which

scoee\alone,'the same is required to be rejected.

4, ' That w1th regard to.the atﬂtements made in

xparaorauh 1 of the wrlteen obJectlon, the appllcant begs to

state that the 0.A. was flled-maklng a grlevance against
the Annexure-é'order dated 19.12. 95-and ‘thus the said order
clearly game rlse to a cause of actlon for preferring the
1nstapt 0.A, It is 1mmater1al as to whether the awelicant
was served w1th any copy of the order of repatriation.

In thls connectlen,-the statement made 1n the 0.A. may be

.

referred to. However, the subsequent development 1n'respect

of. the 1nter1m order passed by tnls Hon' ble Trlbunal

on 3.1.96 belle the con+entlons .0of the respandents . The

respondents cannot take the plea of 'ho cause of actlon

N \

and at the,same tlme issue orders,adversely affecting the

anollcht. In thls connectlon, it may be stated that

vpursuant to the impugned order challenglro 1n the O. A.

i

Cop\td. . bP/B.
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-(Annexure=~8) the Supdt. of Postal Store Depot(ResPondent‘

No. 5) issued order No.SD/BA-11/CH-II dated 10.1.96

'COnveyino‘the order of repatriation of the applioant.

Thereafter again v1de oxdex letter No. B/A-41/CH-II dated

- 22,1, 96, the applicnt was sought to be’ relleved from

the prst belng held by him. Further the office of the :
Cthf Postmaster Genrral issued another letter Vo Staff/
57~ 1/94 Part-II dated 12/16,1.96 1ssued to the Supdt., of
Postal Store Depot Guwahal-B dlrectlno the release of the

appllCdnt. The responden No. 5 also 1nformed the

~applicant v1de his letter No. SD/B-207 dated 9.1.96

that hlsappllcathP dated 8.1.96 regardln stay has been
forwarded to the Circle Office. All these letters/orders

will go to show two thlngs - flrstly, the respondents
\ .

.have not cared to honour the 1nter1m order passed by tnls

Tribunal
Hon'ble €'MXK and sec . ndly they have made false. statement

before this Hon' ble Trlbunal that there is no cause of o
action because no order of reoatrlatlon has been served
on the aopllcant But on the other hand, they have been
1ssu1ng orders of repatr1at1 n of the appllcant. In view
of. the above, the respondents are liable for XEX suo moto

contempt proceedlng to be initiated by this Hon'ble Tribunal.

_ They’are also‘liable for appropriate proceeding of making:

‘false statement before this Hon'ble Tribunai.

Copbé of the'orders dated 10.1.96, 22, 1.96,
12/16 1,96 and 9,1.,96 are annexed herewith

as A’NEXU?ES—A B C & D respectlvely.»-

LI . . ~

S , -v' That with regard to‘the'statemehts‘made in

paragraphs 2 and 3 of the written objection,. the app.icant

reiterates and reaffirms the statements made hereinabove

‘ Contdu L) Q'P/4 *
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and stoutly deny that bhe instant 0.A. . i prematured.
The instant O.A. has been'rightly filed and the respondents
~are liable for contempt of court proceeding for making

false statement before this Hon'ble Tribunal.

6. : - That with regard to the statements made in
.baraéraphs 4 and 5 of the objection,'tﬁe applicant begs
to'staﬁe that aé per own admission of the respondents the
Postal Stores Depot came under the control and management
T of Chief Postmaster General, Assam Circile'as.per order of
. ‘ - the Direcforate. The‘applicanpvié part and parcel of Assam
Circle with effect from 1.6.94 consequent upon bifurcétiqn

of PSD from N,E., Circle, Shillong to Assam Circle, Guwghati.

'7. That with regard to ‘the statements made in
paragraph 6 of the obJectlon, the applicant categorlcally
denies the contenticns made ther in. There is no indication.
‘in the letter dated 1.7.94'(Anhéxure;c)to theﬂobjection)
fhat it is only the post which‘have‘beed'transferrea to
‘Assam Circle and not thevincumbents hdlding thé_poéts;
In this cdnnecfidn, it is statéd thatlconseqﬁeﬁt upon
bifurcatlon vide CPMG'S letter dated 1.7.94 not only the
'poots as shown in Annexures-l and II which are transferred
but also the 1ncumbents of the posts as per the norms

- of blfurcatlon. ‘Some instances are given below :

(a) Shri R.K. Chakraborty; hoider.of the post of ASRM
iy ' ' (Bags) at Sl No. 2 of Anneyure—z has been promoted
| | 'to the post of Asstt Dlrector (Mails), offlce of the
Uy . o  Chief Postmaster General, Assam Circle, Guwahati against

leave vacancy vide CPMG's Memo No Staff/3f4/92'dated

5? ' ' 1,7.94; Against the said official has been transferred

v B to hold the post of A3RM (Bags), PS.D., Guwahati vide

i . ) . - . N Coh aro‘o . .P/S s ]
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@ C,0. Guwahati Memo No. Staff/3-4/92 dated 17.8,94.

'(b) .Further‘the incumbent at S1. No: 12 of Aﬁnexure-l
has been granted house bulldlng advance- of ks, 18, 240/- .
v1de CPMG s Assam Circle Memo No. AP/27 762/93 dated
24 11 95. The flnan01al assistance to the £lood.
victims of the OOStai employees of-Asesm Circle was
- also oranted to tke 1ncumbent at sl. No. 12 of
Annexure-1 v1de CPMG s letter No.WLF/276/95 dated‘A

- 29,11,95. o

From the above, it 'is clear that the holders of the posts
at.Annexure-I and II-are deemed to be absorbed and accommo-
dated in the new Clrcle on bifurcatlon.-Therefore, the
1ncumbent at sl. No. 3 of Annéxure-I i.e. the applicant

" cannot be discrlmlnated The plea of "the reSpondents is.

'far from truth.

Copies of the memo dated 1.7.94, 17.8,94,
24,11,98 and 29.11.95 are annexed herewith

as ANNEXURES=E F G & H respectively.

v8; Thet,with_regard to the statements made,iﬁ

| paragraﬁhs 7 and 8 of‘fhe,objectidn,'the applicant begs.td
XXEXUxx'reiterate and :eEffirms the statements made |
vhereinabove. It is cetegorieally denied that the office
ef the Chief Postmweter;General,‘N.E;vCircle; Shillong
'hae_mainteined applicant's seniofity and lien in sefﬁiee
alonqwith his servie book etc. In thisconnection, it,;s.
stated that’éhe_Service Book, Personal'Files and all'ether
relevant eerviee records are maihtained-by‘the respondept'
No. 5 himself and not by the CPMG, N.E. Circle, Shillong

- as stated_by:the respondents., .
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‘Do : " That the applioant categorically denies
the etotémente»made;in'paragraphIQ-of‘the'objection-
and'etates that the r soondents have made false statement.
'ith the sole purpose of mlsleadzng thls Hon'ble Trlbunal.
In this connectlon, it is stated that at the tlme of
bifurcation of origlnal N.E. Circle to N.E. Circle and _
Aseam‘Circle'ivbthe-year 198O the ooolieant duly |
exercised hls option on 6.6. 88 to the authority through
proper chamnel as per ‘rule and the said optron was
- forwarded to the Senior. Suodt. of Post O‘f;ces af’
Meghalaya D1V1bloo, Shlllcng for nward transmlsSJOn §
by the Postmaster, Tura ‘vide his letter No. AI/Staff/88 89
dated 6.8.88. Thus there is material suppre531on of fact
- by the respondeﬁts unbecoming of model employer, On this |
‘ score alone,_the.reEpoodeots' please as have been raised
in the written objection are not sustainable and liable
to be rejecfed. They are also liable for appropriate

proceeding for making misleading statements before this

Hon'ble‘Tribunal,

Copy of the letter dated 6.6.88 and its

forwarding letter are annexed as A NEXURES-I -

and J respectively.

10. i | That :ith regcrd to the gtatements made in
paragraph 10 of the wrltuen obgect:on, the annllcant begs
to state that by thelr own statements, the respondents
‘adm1+red that the apollcﬂnt is not a deputatlonlst However,
the aopllcant ha been described as a deputatlonlst Thus |
the respondents themselves are not sure of their own

stand in the matter. Further as pe' their own stotements,'

Contd...P/7



»

A

P.3.D. Has been transferred to Assam Circle with all

the posts therzof. Thus there is no earthly reasons as

to why the apnlicant should be sent to N,E. Circle more 'so

- when he had exercised his option for his repatriation

to Assam Circle way back in 1988,

It is a foct that prior to 1.6.94 all the

‘\eleOYPeS vorklng in .the P.S5.D. Guwahal were under N.Z.

Circle 1nc1udlng the applicant. However, after 1.6. 94

:they are all'employeesvof the Assamvclrcle. If any emp}oyee

Jdesires to go back to his o0ld Division/@irclelhe is
requireo to exercise his option éod/or to make renrésenta—
tion seekiog repatriation ro(his'old‘Division/Cirqle;
Other vise the employees are deemed to be opted and

absorbed in the new D1v131on/C1rcle as the case may be.

zThe fo&lOW1ng examples will fortlfy the caamtof the

.applicant

The appliCant while was working atrsﬁillongl

G.P.O, was temporary¥y clerk. The then Original Lower

‘Assam Divisio was bifurcated to Lower Assam Division

andlshillong’DiQision’inlrhe yeer 1964 (first bifﬁrcation
faceé by the apolicant)} The app'icant 5aoe'representation
seeking his reoatrlatlon tc the then Lower Assam DlVlSlOn
(now renamed as Guwahati Div isior) i..e ‘his home div131on.

N E.
The Postmaster General, XExax Clrcle, Shillong allowed the

‘repatriation vide his No.Staff/A/Z-15/64 dated 20.7.65

3

‘anf,accordiogly, the'applicént was posted at Guwahati.

University Post Office vide Sr. Supdt. of Post Offices,
Lower Assam D1v1szon, Guwahatl s letter No, B/A-4/CH—II

dated 25 Te 65

Cont:'ee...P/8.
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A

Acaln origlnal N,E. Clrcle Was blfurcated

to N E. Circle and Assanm Circle in 1988 (applicant faced

'the second blfurcatlor). The apollcant was placed in the

N. E Clrcle as thc appllcant on. the date of blfurcatlon
was worklng at Tura under N,E. Circle, though the

applicant belongs to Guwahati Division under Assam Circle.

' The applicant accordingly exercised option on 6.6.88

] »

as stated above seeking his reratrlatlon to Assam Circle.
The aopllcant was transferred k¥x and posted in the

P.S.D. Guwah&i in December 1993 while P.S.D. Guwahati was
under the N'ﬁ Circle. The P.S.D. ‘Guwahati was-bifurcated

to Assam Circle w1th effect from 1,6.94 and theréfore,

the apolicant was placed in the Assam Circle. As the
apwllcant did not exercise option or made any representation
to go back to his old circle i. e.,NE. Circle ak pax:wxklx
xh= thxx nmpixxxgxxand axemx@xry¥y The. applicant is
absorbed in Assam Circle at parf with the other employees

and accord:ngly, no questlon of hlsrepatriatlon arose.

11, That with regard to the statements made in
paragraph 11 of thefobjectibn; it"is stated tha kkr
consequent upon blfurcatlon with effect from 1.6.94,

the applicant is deemed to have been placed/absorbed

in Assam Circle as per rule/crlter;a as was done in 1988

consequent upon bifurcation of original NLE. Circle to

- N.E. and Assam Circle. It is de-ied that the applicant

has pot.been absorbed in Assam Circle.

12, - ‘That witb regard'to the statements mpde in
paragraphs 12 and 13 of the objection, the appllcant while

denylng the, contents raised thereln begs to state that

Contd. . .P/go



»~e

[/] _b;
-9 - '

there are reasonable grounds in granting the interim

g relief more so the written objection filed by the

-respondents are . fulle of suopression.of material fact.

Thus the interim order is not only required to be made

~absolute pending decision in the % main 0.A. but the 0.A..

\

itself desérvgs to bé alIOWedlwitﬁ cost to the applicant.
The responden%s Eaﬁnot adopt a déuﬁlé étandard-on pick ana
choose basis as per théir own éonvenience;;If the stand
of.théfrespondeﬁts in thé instant case is'aliowed, the
samevwill'be'éiolati;e of Articles 14 and 16 of the °

Constitution of India and there will be miscarriage. of -

justice. Eq:ity and fairplay4demandvthat the applicant

be,bestoweﬁ with the relief sought for by him in the 0.A.

13, - That under the facts and circumstances

stated above, the written objection filed by the

' respondents are not maintainable and liable to be rejected

!

. making the interim order granted in favour of the apnlicant

absclute till disposal of the O.A,"

Verificatidn...;.
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* " VERIFICATION

\

I, Shri subhash Chandra Choudhury, the applicant

"in 0.A. No. 1/96, do hereby solemnly affirm and verify that

~he statements made in the rejoincder are true to my knovledge

I hyve not suppressed any material facts.

And I sign this verification on this the

day of April 1996 at Guwahati.

. @&w G Godiwy -
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;o DTPARTMLNT OP P() ST sINDIA , S
OFTICE % THU SUPDT . POSTAL STCRES DWERCT ,GUWA INTIL (ﬂ .
CU'”HDTI-781 003 '

Ho. $0/3A=11/Ch 11 :joatnd at Guwshati-3 the 10.1l. 96.
In pursuanco @f Chief rostmaster Cpneral, Assam
~Circle ,Guwahati letter No. Staff/57/1/94 Pt I ¢td 19,12.95
it is herxeby conveycd the order of ;epatriatian of follow=-
ing officials of N.E. Circle, now on deputation to Fostal
stores Depot.Guwahati with irmediate effects '
sri ¢ uoaah Choudhury, Manager, Postal Stores
Depot,Guwahatd ( On depunﬂtion f£rgm Vaqhalaya rostal Dn.)
The afore' oaid official on relief on office’
arrangement should repart to sr.3updt,of Post cffices
reghalaya Dn. and: SPek his postiny Qrder.
N~
( B.n.Chouchury )
,L:n supdt.Postal litores Lepot,
el , Guwahati-781 003

copy to :=1) The Chief Postmaster General,Assam Clrcle
Cuwahatidwur,t. C.0./CH letter no., cited
I

B
.

above. i 11 .:‘; f
L//2) The ChiMf matmwster General, i.E. Circle,
shillong=ifar information and n/a-
3) The SSP?V‘«hghalaya I’n. for information ‘and
n/a. ) ‘l(”jllzx
4) T?e uopoa/tuwahati nne.- for information ‘and
n G..

- 5) The Manéaer, Postal Stores Depet,Guwahati
6) The official cnncnrned.

7 P/?F
quperineende;:jw}j

g8) Spare 4f 
Fostal Stores Depot,Guwahati
781 003 '
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. ,cﬁ/ A-41 /Ch-— LI, Doted at Cuuwilawll the 22-1« ‘?6 s

. s I "
Yhe following tranpfersct wud, penting grier

]
ie lpsacA 1. the intercst of pervice tp hive immenlote
i ;

P : ! ) ¢
eI fect, :

.

\

Bri day Kents Kelita AyM/GUWﬂhUtifG;EJOO on .-
relicf pn ol fice ecrangement in trunmﬁnrro; and pogted
¥ |
aa Manager, ”*D/Guwshatis~’ relieving Shri Gubthash
Choudhuey Bmnsger Pﬁﬁ/:uW¢hqtizm3(ca ‘ewuthirn from

Megnwlawu'rnmtul,ul) repatriated vive Q. o Hm.Jwaff/)7/1/94
Ptet Ata 1912295, | | N
. | b P A

| ' ) ! R ! :: .' '
. o l .

! . . 4 o ’ ‘(.
! . . !
i A " c ) "'(’/- l
’ ’ Sr.fupat. mf rnnt bffiues,

‘GuWathi_nnguuwghutisu781001.

i.( . |

Gopy to3- P
[v
b/// 1“3) "he oflicials conubrncﬁ.
3) The PP of the Ufll&iﬂ]; ‘
. ‘ P X' b ~
4) Pre Sr.F.ﬂaGuunho:l u.M.O. h@ vill kinAdly
' :rviiovd the .al?ioial en‘of¢1cp arrangemnent
immc’iﬂt AV ) 1 ‘ﬁﬁﬁ |
. ) "‘ ! ot
]
=) The Suptd ’“L/UL::nw1¢3m3ﬂ1003a
. B i _
6) The Chipf "MG/Anrﬂm C*%c’o yGuwsheaetitwt,
e £O cu's hn.utqiﬁ/);/1/d4'rt~1 AtA
1912 -5, l ’
-'i' .
L .
\ ™
N
N\ e
. , ar.uu3°t« 'VL& L/%”fioeﬂ,
%&' "Guwahati m$ &u“.matlz—781001.
o\
- . :
‘E\{).bl?ﬂ( . i ' : .
¢ oﬁako. ‘ ?
N i
veoaq i
[
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DEPARTMENT OF POST3:: INDTA

SFELCE OF THE GHIEF POSTMASTLR GENERAL, ASS5AM CIRCLE B
CUSAMATL = 781001, .
/ ; . ™
JJJ)M
. .

3

To, o
N . “ |
‘//;Le Supdt.,PsSD, o
Cuwahatl — 3.

LY

Ho.stafi/57-1/94 Pt.-11 Dated at (uvwahati the 17,.01.90.
J "y
Sult 1 Hepatriation/Transfmrqof Shri S, ©.
Choudhury, Manngor,?&@/@uwnhnti from
psn/uwoabatl to N. L. Circle, Sillongo.

Vel Your Ho,50/BA~11/Ch.~IT Dtd.8-1-96,

1 am dirccted to inform you that the

Gfifictal may be relioved on office arvangeneont lmmediately

Lut the substitute can be posted when staff position in
“+he givigion is luproveds.

?
(o

- - /"-—”“‘:’
i

-
. .T::i——o i e 1”\(‘)

Asstt, Postmaster General(Staff)
For Chief Postmaster General

%;;am Circle, Guwahati - 781001,

[ - \ e
Copy to:

/
1. The $8P0s, Guwahati. He will kindly refer to
" this Office letter of even No, dated 19-12-93
and obtain willingress from HSG-IT(I'CR)
Officials for khe'post of Manager, PSn/aay.
and forward the sime to this Office for
approval., e

//
#

D The Chief PMG, N, E. Zircle, 3hillong.

T : “S? \
2 G

For Chief Postmaster General
Assam Circle, Guwahatli - 781001,

e TR £ [ N
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mi/é, Sri ® K €hakrabarty,
™~/

\éf" N NVERURE - [ . //\
- A
- @
s ,
DEPARTMENT OF POSTS
O FPTCE OF Uil "CHIEF POSTMASTER GENERAL: ASTAM C
. .
No. staff/3-4/92 . : dated at Guwahati the 1,7.1994.
The Chief FosUm ster Cencral, Assam Circlt, is pleased to ,
issue the following orders in the interest of service to have T
jmmediate ¢ ifect,. )
1. SriyB o5 Sadap, ~ALpS(Mails) RO Guwahati is posted as APMG(Estt/
Bldg), CO Luwsanatd (in P35 Group-B copacity

ithout any pry benefit

in Croup-A post) vice Srl J K Barbhuiya granted LL for 45 days wef

/1.7.94.

.

AURM(Bag), 0/0 the Supdt PSD Guwahati is
promoted on adhoc and purely temporary bagis to PS Grou;-B and
posted as ARPS(Mails) RO vice Sri B S sadap, transferred.

The achoc promotion of Sri R K Ch. krabarty will neither confer
any ri-ht upon him to claim regular absorption in the, cadre, nor
this temporary promotion will Le counted to.ards seniority for
promction te next hi.her grade. He may be reverted at any time on
joining of regular incumbent in the posts.'’

This is in cancellation of this office order No.Staff/3-4/92
dated 28th June/24, ;

Usual charge repert may Le furnished no all concerned,

(I C SARMA)
7, oM (5 TAFY)

0/0 CEMe:GULARATI-1
Copy to:i=- :

1. The Chief PMG, N E Circle, Shillong for infornation. the posting
order of Shri H Ahmed, an approved PS5 Group-B officer may be awaited

7. The DA(P) Calcutta, ' not

3. The APMG(Estt/Bldg), €O Guw-hati, He should/extend his leave.
A-6., Cfficers concerned, '

7~-9, PFs )

10. ADPS AJcs, Co/RO, Guwzhati

11. AAO Bgt, CO/RO, Guwahati

12+19. All Group Officers in CO/RO,Guwnhati

20, THe Supdt. FSD, Guwahati for information and necy. action,

21.,0C .
N e oS
&%;’ / '
(I C ShRMA)

APMG(STAFF)
0/0 CPMG: GUAAKATI-1.

U
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- - DEPARTHENT OF. POSTS 6
, OPPICE GF THE CHIEF POSTMASTER GENERAL: ASSAM CIRCLE: “GUWAHATI-781001X
;0. Staff/3-4/92 | dated at Guwahati the 17.8.1934

_ The following order of transfer and posting is issued
in the interest of service,

»

1. 5ri J K Barbhuiya, APMG(E&B) CO Guwahati on expiry of his leave
"will join his original post viee APMG(ESB),CO Guwahati relieving
Sri B 3 Sadap. ‘

Sri B 5 Sadap, presently working as APMG(E&B) CO Guwahati, on
being relieved will join as AD Mails, CO Guwahati terminating’ the
local arrangement vice Sri R K Chakrakarty, reverted to ASRM(FSG-T

,KLﬁ. 3ri R K Chakrabarty, offtg as AD Hails,CO Guwahati on being
o relieved and on reversion to ASRM(HSG-I) will join as ASRM(Bag)
PSD Guwahati against the existing vacancy.

4. Sri H. 2hmed, an approved PS. Group-B of<icer who has been alloteed
to Assam Circle ,on transfer from NE Circle is posted as SRM(Stq)
Guwahati RMS, terminating the local arrangement vice Sri G G Singh
reverted to ASRM(HSG-I) cadre, Sri Ahmed may join this Circle

. only after 31.8.,1994,

The posting order of Sri G G Singh is being issued
separately. .

Usual charge report may be.furniéhed o all concerned.

N s S

4

PR L ' (I C SARMA)
A | | | APMG(STAFF)
Copy to:- 0/0 CPMG:GUWAHATI-1
1-5, Officers concerned,
6-10. PFs

11. The APMGIE&B), CO
12. aD Mails, CO .
13, S3RM GH-Dn, Guwahati
14, SRM(Stg), Guwahati RMS, Guwahati
~15. Supdt PSD Guwahati
16. The Chief PMG, N E Circle, Shillong wrto his po.Staff/9-2/88
dtd 8.7.94. He is requested kindly to relieve Srt H Ahkmed by

31.8.94 so that he may join this Cizxcle only after 31.8.94 as
ordered.

17. HRO Guwahati
19.0C/Spare

:\5--“,,-

(I C SARMA)
| APMG(STAFF)
0,0 CPMG:GUWAHATI~1

v
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~ ' DEPARTMENT OF POSTS: RWITASTOR S - 5 ()’

FFICE OF THE CHIEF POSTMASTER GEN";f

In continuation of this

‘ Wj* ’L‘¢4‘;.of even No,
dated 291820 i :

—————————— » sanction of the Chief Postmaster General,
Assam'Circle, Guwah tl is hereby conveyed to thc payment of a

sum of s, 18,240/ . '_~__f;j1QﬂQ¥&ﬂ__&Em lu~ndzyﬂ 4%M%y
only to Shri/Smtid, - { : G&T -Psg/zﬂ%ung the

second and last 1nstg ment of the House Building Advance f?p

amount rgpresen 407/56? of ;;f total grant.of %.A%fi 200/
Pupees'§§§3‘ Mumeloeeok ) only

sanctioned vide C.P.M.G./Guwahati memo of eVen No, dated H-795
,,,,,, ) SN o

...—.-. ——- -‘

The terms and conditions of the advance as laid
down in this office memo of even No, ==

_____________ bmemmmem—e—dated )
AA-T=28

=---=- and the said Ministry's memo, referred to above
remain unaltered.

The amount is debitable to the Head 7610 AA
Loans to Government Servant etc, AA, House Building Advance

ilplanll o
____’_—-—-—‘__'_ﬁ
éﬂg{W*‘“”*#—
'r:('.."" . \JI«« o M
Copetd Aastt, Postmaster Geéneral, (A/Cs)
BN ' For Cﬁlcf Postmasteri'General,
R S Assam Clrclwo,Guwahatm«ﬂeuOOl
, .o ‘:‘;‘ ?17?
Copy forwarded,ixx i~ e ,‘Jmﬂfﬂ

The Director of Accounts (gg;tal) Calcutta, for

1vu014aﬁlon thL N\~ Sufx;(gh 'Pslyéwuu‘d o,
. ! ) Aris Sl PSD/Guwe hed

for informati n, and n cessary action This refers to his letter
No, 2D, ____3§/§ ated ~--- —-Ul:i? ————————
3, The Rost-NMaster/HRO gtLPcU? ESD/GLLL\ST_\,LQ}}}
for effecting payment and the date of payment. may please be
intimated to this office early without fail.

4, Shri/Smi, T@M&-é&m@k Gx R ES/QMMW&*&

information, He/Ske is direécted to construct the house as per

N
N\
. /.

plans already furnished to this office. No duv1ation will be

allowed unless prior written permission of the Head of the
Department,

[9A)

. ~ Office copy.

Aue ;ed-- For Chief Pﬂvé‘t\}i‘\ 1,
L & 5 ster Genera

Assam Circle, "Guyahati-781001,
9“6- . . - ;‘ | JERERT

[

‘("\Voc . .
.0 "
Mot 3 Toneokattes e

12
A
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DEPARTMENT OF POST
CHIEF POSTMiSTER GENERAL:ASSAM CIRCLT U HTTIo e

'Mmmo.No;WLF/27—6/95 dated at Guwahati the 29,11,

. [ ]
Sanction of the Chief Postmaster Gereral,Assam Civ~ic

the President,

/issam Circle Postal Staff Welfare Brard,Guwcohat' i

herehy conveyed for payment. of %71,84,000.00(Rup§es Cne Lakh Dighity
Four thousand) only as financial assistance from Circle Walf-r
v the officlal(s) particularised in the enclesed 1ist at the

“hown against
"995,

The

Topy to - 1)

2)

each for the loss of their properties in th . #lae.

amount will he debitable from circle wel( ... rur.

-Leasurer, Assam Circle Posval Staff Welfare Board will romit 5y
5ame on receint stamped receipt in ACG-17 duly countersigned v
Heads Of division with desigration stamp. '

4T
il

' {\/U‘-‘ VANLS

.23
(8.Ghese) :
Welfare Officer,
for Chief Pestmaster Genersl,
Assam Circle, Guwahati-1.

Dipak Chakraborty »A0(PLI) & Trhasurer, Assam Circle
Postal Staff Welfare Board, C.M,, Guwahati for effeo-
ting payment to ihe heads of division of the respective.,
~fficials, '

ADPS(A/C), C.2., Guwahatl for informatior "nd necossn
action,

S5P0S,Guwahati (4) SPDS,NalbarﬂEISPOS,Tezpux~w§§fgﬁg’:.
nf PSD,Guwahati (3pepPes,Dhubri (8) Manager MMS,Guwahati
SSRM,Guwahati (10) Supdt. of P.C.s,Nowgong.,

— They w ll send stamped receipts in “CG-17 acknowi-
ledging receipt of amount shown against their units to
the Treasurer, On receipt of the consolidated mount,
they will make payment to the official under their
control as per enclosed list ensuring that Jdoukle DT
should not be made. If any cfficial(s) from the enclo-
sed list was pzid cearlier due to flocd cecured in the
year 1995, their name may be deleted from the ligt -r~d
may be informed %o this office immediately, They sheoul-
also ensure that naid voucber/remittance particular sks:
should be sent to this office immediately aiter making

- payment,

o 3)
9)
P
AN
11)

All official concerned,

. | b
790

for Chief Postmaster Genor-i
Assam Circle, Guwahati-1

ed. secessso0o0
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~¢No. Name & designation of the officdal amount sanctioned .
‘EE&/ with office 1o which attached, |

 Lakshmi kt.Borman,ASPOS,R.0.,Guwahati Rs.800.00 '
le Jogendra Nath Deka,PA HSG-II,R.0.Guwahati Re.800.00
o ‘Basanta Kr,Rabha,S/S,C.0,,Guwahati Rs,800,00
de Tankeswar Deka,PA,C,0.,Guwahati. Rs,800,00
Do Mathura Born,PA, C.0,j3Guwahati | .. _ Rs.,800,00
Eo Santi Ram Saikia, 0/S, C.0,,Guwahati . ~ Rs,800,00
| ' Rs, 4800, 00
PeSoDeGUJAHATT
DSPARTMENTAL
S5loNos Nome & designation of the official Amount Sanction:
. with office to which attached.w' '
T, Narayan Serma,®A, PSD,Guwahati ° . Rg.800,00 © =
2, Md,Tajuddin Abmed,Gr'D',PSD,Guwahati Rs,800,00__—
36 Md., Babar Ali, Gr'D',PSD,Guwahati Rs, 800,00
' Rse 2400,00
.;000.0
piese’ . -
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¥ » TEDIAN POSLS AND TELEGRAPIS DEPARTIUNT, C) } ‘
& % OIPICE GF VHE SR, SUPERINTRNDENT O POST OFFICESS .

* o TOWER ASSAM DIVISION : GAUHATI. ’ia

&

NENG KOWB/A-4/ChIX, Dated at Gauhati,the 25-T-65.

L4 P 1 7_ - I
o . . .

In pursuance of the Pogtmastor-Genral, Shillong memo ;

Yo, 9tof? A/2-15/64 20-T-65 the following owrders issued.

anpi  Subkag Chendra Chowdhury lately Temporary clerk
Lover Assom Division nov f/clork  Shillong Sivision
who hns beea ordered to be repatriated to this divigion
on being rvelieved from Shillong Division will joln

2t Gauhatl Univerpity P.0. as a cilerk.

g4/~ T.P. Bora, ‘ L
Sr. Superidtendeny of P.Os, : L
YLower Assan Division,Gaubatl. :

~ Copy to 1= | \ '

1. The Superintendent of P.0Os, Shillong division to
. reliver the offictal at an early date . The personel
. file ,CRefilegd and = copy of the gradatlon list
' may kindly be sent %o thig office immediately after . _
2 hig relief . / ’ o

72, The Postmaster-Genral, Assam ‘Circle, ‘Shillong.

.

iy ;, The Postmester Gauhati.
4{ The 9,P.M, Gauheti Univerisipy.

‘ : .
\ N

N . ‘ ) :
4 : AL : c i
N “w : t T .

: ) - ,_' AL ’A'a, ' {-\ _.“‘),«\ /}/\”,

. ! . co ,' /){s/."\x ' l)}/

- : B SN Y . : iy .
o 1 ,Yv‘ ' i i -~ ,

. i A G KO ' .
P ﬁ% 8r. Superintendent of P.Os, Coe

gﬁgwﬂ::;?§w$4 Agyer Aggam Division,Gaubhati, e
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THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH '

G 068 C
st

T~
Tt L%

O.A. No. 1/96 ~
i Sri Subash Choudhury
' . -VS" r
Union of India & Ors,
-And-
In the matter of :
Written statement submitted by
all the respondents.
WRITTEN STATEMENT
I, Shri J.N.Sarmah, presently working as
Asstt. Postmaster General (Vigilance) in the office
of the Chief Postmaster General, Assam Circle Guwahati
do hereby solemnly affirm and declare as follows :
1. - That I am the Asstt, Postmaster General (Vigilance)

Assam Circle, Guwahati and I am gcquainted with the facts
and circumstances of the case., I hgve gone through the
copy of the application and have understood contents
thereof. Safe and except whatever is specifically
admitted in this written statement, the other contentions
and statements made in the application may be deemed to
have been denied. I am competent and authorised to file

the written statement on behaif of all the respondents.

Contd..P/2
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2. That before submitting parawise replies to the
original application the respondents deem it fit to give

a brief history of the case for proper adjudication of the

matter, The brief history of. the case is as follows :

BRIEF HISTORY

The Postal Stores Depot was under the control
of the Chief Postmaster General, N.E.Circle, Shillong., As

per provisions laid down in para 7 (i) and 7(ii) of DG P&T

~ Memo No.35-12/61-M II/Col.II dated 28-7-62  staff of PSD

including Hjgher and Lowet Selection Grade except group'D’
officials are manned from nearest postal division on rota-
tional transfer basis. Accordingly Shri Subash Choudhury,
the then Asstt.Postmastef(Accoghts),Shiliong GPO an official
of Meghalaya Division was posted as.Manager,PSD,Guwshati on
23-11-93. The Postal Stores Depot was brought under the
control of the CPMG,.Assam Circle since 1-6-94 without any
change jin the present attachmént of the unit vide letter
No.Est/24-2/87(44) dated 24-5-94, Consequent on thé'transfer
of PSD it was decided with the N.E.Circle administration
that PAs working in PSD from other divisions of N.E.Circle
wil{ contipue to work here till they can be absorbed and

repatriated to their own home circle.

Accordingly order of the repatriation of the staff
are being issued in phased manner keeping in view the

ability of the N.E. Circle to absorb them. The name of

. Shri Subash Choudhury is still in the gradation list of N.E.

Circle and his next higher promotion case is also under

process by N.E. Circle, a letter from AD(PLI) No,Staff/9-3/



95 dated 20.2.96 addressed to Supdt. PSD, Guwahati is

annexed for kind perusal of the HOn'ble Tribunal.

¥

Copies of letter dated 28.7.62, 23.11,.93, 2§;§.§A,

2.5.1994,ana 20.2.96 are annexed herewith and the same

. are marked as Annexure R1, R2, R8, R4 and R5 respectively.

3. f_That with regard to the contents made in

. baragraphs 1,2 and 3 the respondents have no comments.

4. | Thaf with regard to the statements made in
paragraphs 4.1, 4.2; 4.3 and 4.4 of the application, the
respondents beg to offer no comments as the same being

matter of records.

5. That with regard to the sgatement made in paragraph
4.5 of the abplication the Respondents beg to state that

it is a fact_thaﬁncomposite N.E. circ;e was bifurcated to
Assam Circle and ﬁ;E. Ciréle}}But the applicant did not
exercise any option at the time of bifurcation and no

option papeflis traceable in respécﬁ of Shri Subash
Choudhury which was intimated by APMG (Staff), N.E. Circle
vide Memo No. Staff/125-1/PSD/93 dated 25.1.96, As no

option was exercised by the applicant, he was transferred
from APM (Accounts) Tg;a as APM (Accounts) Shillong. Had

he exeréised any option for AssamvCircle he would have been

" transferred to Assam‘Circle‘instead posting as APM (Accounts)
shillong. Therefore the contention of the applicant made

in the épplication is dehied./V

Copy -of letter dated 25.1.96 is annexed herewith

and the same is marked as Annexure R6.
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6. | That with regard to the contents made in
paragraph 4.6 of the application the respondent beg to
state that as a routine nature the applicant was promoted
to HSG-II and posted as Manager PSD uwahatl as it 1s
standing order to man the PSD Guwahati from nerareat
DlViSlon. As because in 1993 PsD was under the control of
N.E. Circle, Shri Choudhury was ordered as an official of

nearest Division of N.E. Circle.

7. That with regard to the contents made in

baragraphs 4,7, 4.2 and 4.9 of the application the
fespondents beg to state that PSD was transferred to Assam
Circle with'effect from 1.6.94 with its existing establish-
ment post but regarding staff, it was decided to repatriate
‘ih the parent circle‘inba prhased manner i.e. the existing
staff will work in PSD Assam éircie so long they cannot be
accommodated in their parent circle as stated in Annexure R4
above, The transfer of post does not mean automatic absorption
of staff of bther c1rcle As P3SD is not a direct recruitlng
unlt and 1t is the responsibility of tbe nearest division
to man the PSD, hencevquestlon'of Permanent absorption

does not arise at all;'Therefore the contention of the

- a@pplicant is denied,

€. That with regard to the statement made in paragraph
4 10 of the application the respondents beg to state that
the deputation allowapce was denied as because the Posting
was on tenure basis in a toutine manner and not outside the
field of deployment vide AD¥Estt) Memo No. Est/29-7/79/167

dated 29,11,93,

Contd...p/5
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9. That with regard to the statements made in
paragraphs 4.11, 4,12, 4,13 and 4.14 of the application
the respondénts beg to staté that the order was issued
as because at the time of allotment of Postal Stores
Depot from N.E. Circle to Assam Circle it was agreed
that séaff of N.E. Circle at present working in PSD will
be repatriated on completion of tenure or as and when

they a@an be_accommodated in N.E. Circle.

g Further, the claim of the applicant that he is

a staff of Assam Circle, is not true. His gradation

list is still maintained by the N.E. Circle. He case for

promotion to Higher Selection Grade is under consideration
by the N.E. Circle and his C.R. called for by AD(PLI)
0/0 the CPMG, N.E, Circle vide order No. Staff/9-3/95
dated 20.2,.96, axxmﬁyxxﬁxwkﬁxhxﬁxxgnxixsxﬁ EXXRADKAR

Hence repatriation order to N.E, Circle is fully justified.

10, ‘ That with regard to the statements made under

Caption ground 5.1 to 5.7 of £he application the
respondents beg to state that in view of the statements
made in reply to para 1 to 4.14 of the application in
para'1 to 9 of this written statement the applicant's
ground is baseless and thus the application is liable to

be dismissed.

li. - That with regard to the contents made in paragraph
6 of the.application, the Respondent beg to state that the
applicant did not exhaust all the remedies available

before him for redressal of his grievances.



12, - That with regard to the contents made in
paragraph 7 of the application, the respondents beg to

offer ﬁo comments. This being the matter of records.,

13, That with regard to the contents made in paragraph
& of the appllcatlon, the respondents maintain that in- v1ew
of the fact stated against replies 1 to 7 above of this
wr%tten statement, the application has no merit and deserves
no relief and as such the application is liable to be

dismissed.

14, That with regard to the contents made in paragraph
9 of the application, the Respondents beg to state that
in view of the fact stated against replies in paragraph 1 to
13 above in this written statement, the applicant is not

entitled any interlm order.

15, That the respondents beg to state that the stay
against the transfer order granted by the Hon'ble Tribunal
has put:the Department in a great dlfflculty 15 manning

the PSD by the eligible person available in Assam Circle and
in repatrlatlon of the staff of N. E Circle to their parent

circle, The respondents prayeg for vacation of the interim

stay order granted on 3.1.1996,



\4I, Shri J.N.Sarmah, presently working as Asstt.
Postmaster General (Vigilance) in the office of the Chief
Postmaster General, Assam Circle, “uwahati as authorised
by all the respondents do hereby solemnly affirm and
declare that the statements made above are true to my
knowledge, &5 belief and information and I sign this
verification on this the Swgday of dwwwﬁ 1996 at

Guwahati.,

afﬂ.a.w e NMuAw Soarwk,
Declareaent

’lsm. Postmaster General ( Vig )
dssam Circle, Guwahati-78169}



. ot DT b . ma 3y  J080VE YlL)e VA
~* drom the D.G,P&T,, now Delht to all Hends of Eirrles,

ewseenge

)

S |
: Bubite Reorpnnmination of Postal Stock Depots and
g . P &T,, lorns Gtoros, ‘

®esecoy
2

3 . :
Mt ppesent the Postal Stool: Denots are attnched

to tho Circle Offic 08y 838 far as staff and ostahl4shoment

- matters dre concerned and are plncod 4n ohnrgo Of NOIYe
gazottodiofficors designated ' g Honagers, Vith tho
expansion of P&T services, tho oxisting get-up of the
Pogtal Btock Dopot end the arrangoments for procuroment,
g-torage ‘and distrilution of tho articles of postel
gstoreg and stationery, printirg, ntorago and @duttd
distrilution of PET Torms and fabrient on of uniformg,
otc, have been found to bo far too inodaquate to mact
the incronsed demands. Tha PET Forng ecomittoe eppointe
mont in the year 1957, after a through enquiry into
this question recormierded, 4in gnras 116 and 117 of their
report, tho reorganisntion of the prosent Pogtnl Stoeck
Bopots including tho three PET forms Stores by establighing
19 Roglonal Postal Storos Dopots as sagnrnte units to
be placed under tho chargod of Class II gagetted officers,

. 2. :The Government, while accepting the nbove
_ regormondantion of tho PET Forms Comitten, have to
begin with, sonctioned gi=~ posts of P,8,5, Clnss II
Suporintendonts fop roorgnnlizing tho following Postinl
Stock Depots and pér Forms 8tores on the 1iges

recomended by tho P&T Forms Cormittoas

Postnl Etocl: Dopot €hi1long,
Postal Stock Dopot Calcutta,
Pogtnl Btock Dapot Patns,
Postal Stock DLepot Modrag,
Pbstal Stock Depot Tiruehirappalil,
POstal Stocle Dopot Daminy,
Postnl Stook Dopot Mmodnbod,
PAT Forms store Calcutta,
P&T Forma Store lagil,
%

- Tho Postnl Stock Dgpot Shillon[;, aftor roorpnnigae
tlon, 1111 be shiftod to Cuuhati ond brameh  dopot nt
Gauhati w111 bo amlpamated vith the main depot, For
thds purpose D,P.T, Jillong has already taken nocesaar .
accormodation on rent, The Postal Stock Depot . Colcuttg
and the P&T Forms Btore Calcutta will be conilinodd
- together to form: a Postal stares Depot at Calcutta s
’ recomnended by tho P& Formg Comnittee. The Postnl Btores
. Depot at Tiruolurnpgili for which nccommodntion hng
I

. nlroady boen pogqui y V111 beo oponad nlmiltonoconly whon
Lo . the: roeorgardsation cumos into offecot, ' 4

3. - *Tho reorgrniscd Pogtnl Stocele De?ots and thr PET . !
Forms \$toraes 1]l bo dosirnnted ag Pogtnl Storeg Napots ‘
nnd onch of thom vill bo plrced under tho £/A chnrpo of

o PeSu6, Clron IIZ-0Cf4cor to bo designated ag ‘(:‘nptft.
Postals Storos Depot, These Stores Dopots will function

@8 soparate units indopendent of the Circle,

000-0000002;600-0
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Ofton ontinlil Anhammtss

pnd 111 T mdoe tha ermbtivnd

“ o Lhn Habdn of ”,’"""” oA ohteh Bhoy oo pdtianbicd,
oy » Fhoo Poptnd, CGhoak Bonote et 228 Tosgn torp oy bl oy
& Co thona vroofreninod nn Foatel Btovon  Dopota ol contimo
: to Danetidn in the exlsting set np wntll Irthor orders
4, Thy sunply jurisdiction of opch of tho nbovo
- ptoves depots wlll bo as jnddented bLelonri- !
llnme of Poctel f  Sopnly jurlsdietlon.
Storon Donots
Shillong. thola of Arsem Circloy
Calenttin, Biolo of “fest Rangnl Circle,
. Patna. le of Bibrr Circles
ladras. l'ndrng G.I.0,, Mndrng City llorth,.
S Hrdrns Clty South, Chingleput, .
hormpurl, Dast Yonjore, !or%l Arcot,
Snlrm‘ sou%h Arcot nnd Tanjore ostal
I&Vi?-.on’ C.TsUg nnd D.TOOS and

Hireloas Offices vithin tho Jurisdictlon
of these Poatrl Divigionsd RS, . 'M!
Division, lndreps Sorting Yvision,
lndrng Sorting I'ivincion. Madrns Forolpgn
Fost, Circlo Uffico Mndras, R.7..0,
H~drpa, lhdrnag Tolephona Pintriot rmd
.Tol.egraph Inpgre Diviaions in tho aren.

Nost of\yhc_nhdrna Circle.

Npgllr, Mimodnagor, Khandesh, *urengobod,
Nnnﬁo&, Poons, iatora, Xolbhomr end
Sholopur Fostnl Divinlons, Tolegr%ph
Logge Diwisions ond C.TeUs nnd D, .Us
within thio nrea of these Postel Divns,
R,M.5, B! Division,

:g f1iD°mbnY>

Ingt of Dombny Circle.
o \fffifijhqoqnpadﬂ ihole of Cujnrat Circle.
o TP +(4) These dopots will make retedl aistributlon

within thoir own jurisdictions of ell itoms of Postnl
gtoroa,

: . forma and 4temn of ntntlonery. Thoy will nlso
. “arranso

loenl printing on non-cgsentinl forms end
..,ossonﬁial forms wion short suppliod from tho Govi,

. . prassos with the concurrence of nnd subjeoct Lo the finnncinl
; powors dolegated to the Heads of Circles, '

P (11) Thn Poatol Stores Dopot Cnlcuttn

n ~rddadtion
to tho rotail distribmtion Uf '

1
formg within 1%3 om

J

urisdiction villelso supnl

noanentinl forms 4n bullk

cemired by the

Gtoroag hnpola nnd

fitocl: dopots Mentloned -

‘belowt-

i
;> Po

" Postal
"~ Postnl

(24
[S]

tol

7

|
8torca I'epot, Gruhnti.
Storsa Dapot, Mrdrna,
Stores Depot,y Tiruchirspallil.

L]
..C..S..'..O




Postal Stocl: Dopot Hydorabed,
_Po;;;tal Btoolt Dopot, Vijnynuvada,
i’ogtul Gtock Dopot, lngpur,
Poatal Btt:;ol: Lopot, Trivanirum,
Postal Stoc)k Depot, Dangalore,
‘Pustnl Stocle bopot, Cuttncl:,

: (114) rostal LYoron opota nt Clneuttn and Nenktie
o willy hoyavor contiua t1 porform thoir functionsg of
, & iorranging grin@ﬂng of egsontinl frong through the ACT
ooon (OI) Caleutty etc. ma Uovern-ont Press lagilk rospocty
‘ xeRank

A e at
', 4+ present,

(1v) Aftor tho To.orgraisation, no retnyy suppliesg
R - Of form should,hovovor, be rads by Posln1 Storeg Depot;
Che T .o - Clleutta to thg offices lying in the E{urir-.ﬂiction of o
.+ .. othar Storesg Derots or Ltock Pepotg, Mg Postnl Stores
.Dogots in: 6tocelt Pepasts shoulg moke nrrengmont o
LT rotadn distribution of forms for telegrnnig pna prg

‘.’4 .. Officaes viideh vere Loint 80 lonpg supnlieq by tho prp
. .. Formg Stors Calcutts. Thoy 111, hovevar, ‘continug to a
w0 aubmilt their hnlf.yonriy indonts rop onrontinl fCorn
v 4n timg to, the !M“(ari.lll;ondont, Postal Gtoreg Nepot,
e Caloutta,’ K ' &

1Z

(v) 5/19 rofnrds P iaf:ng Btonog I.‘onot, Hnnlk, all
PaT 0seon'inl formg e:copting tho onvolopog ang rotory
numborinf Jobs agn articulorisod nt Mn-giure A1 1193
10d in 2 o ths Postn) 8tor~gn ots Donny
. and Inodabed, by Postn) storeg Dopot; En¥ax llngik, Tho
: - Tamalning osnontial forns for the above Fogtal Aotoran
. Daptos as nlgo for lontn) fitoros papot l~gilk choula bo
obtainod, ng usunl fron the oy at,, pat Forms ona Soplg
Mignrh b plnctng hale yoar lonts, Tho Poatnl Btoras
' Depot Patna vlll contimig to obtnin 4te requirernents of
- essential fopmg in bulle from the {hxpormntonﬂont, pér

Forms oml Sonig Mipgnrh fop diztribution to tho ofsr

ice
in its urisdiction, The othor Postn], Stock Donotg 11111
obtain thoir. roguiranents or esnentinl formg from the

Supdte ,PET Forng Storea, A14 2Thy os at prosont, The
Supdt., POT formg ang Sonla Aliparh vill, hovever, |
contimie to nake r-otoil distribution or forms, na usual
to the offices in U.P., Punjab an- Rnjasthon bircloa.

(vi) Tho pPor Forma Storeg nt Crleuttn nna Nnpay,
. vwhich ara néy dircetly undor the ndninistrativae control
. Of tho DiréctOrnto will, oftor roorf;nninnticm .
© the rdrdnistrative 311:*195.1.0{:1011 of tho rosl)octlva londg
, of Circlas tut og fap 03 tho work of printing of ensontial
. fornmas, theip supnly, stornpo, Antrodnetion nna rovinion
- of forms andl othor nllled toclinices, mntters nro corcarnod
those two gtores Dopotn ghn13 contimio to bo undoy thoe
' womtrhoda CaErol of thn Treatornte no hithorto, nna ghaly
corrogpormnl direcetly with this offico,

- : G, Tho Postr) Stiores Dopot; 111 o eepnrhiio nccounting
' unit. Tho Supmrintondont oL tha Postnl Storag Dopot will,
\ t}xorofOre, have to function g A n Arpuing pn dinhxrshlg
' \ officor in rocpect of tho plngl undor hig control, Nunds
. Jvill o obtnineq in tho semo manner pg by o Head Rocorq
/ Office, The undishursed npount at tho eloso of thn month
will bo rofunded by doguetion from tho onteblichnant
pay-bill for -the SuceeBding month 1n aceordnneo uldth prra
20 of App. 11 to Finpne1na Hanboolz, ~
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& f7o1.1. (2nd "edition), Tho Postal Btores Depot will also be

it ivon permanent ndvanee of npproprinte amougt for meoting

”‘Aroontinnqnu’nnd‘vthor oxpondituro,

SR e |

SRt {iwﬂf~?b*(1)»0n roorgonisation, the existing sonctioned esta-
) /Q"'bliahndnt of . the Pontal Btock DoBotn will be trnnsferred

% to the respective Postal Btores °¥°t8' Tho clerical and
i*  supervisory posts go transferred to the Postal 8Tores
B Dopots will eventually oarry Post office.sccles of pay.

'R

(11) Tho Forms Committee has recommended posts of

1 H,S,0, clerk, 1 L.S.0. clerk, 1 Accountanty 16 clerks,

£ datdries and 20 Class IV officials for a Postal Stores

Dopot o catering to ebove about 600 indenting units. The
Committee hag also further suppested that the actual .clerical
strength of the Postal Stores Depots on reorganisation}

-should -be determined in each case on the basks of the

standards recommended in the E,S.C. Report, The E.8.c. report

psy

relates to the standard for the clerital strength only, As
regards daftiles and Class IV officials, the standard
4 grescribed by the the Forms Committee should be adopted ag.
-the reorganiéedl Postal Btores Depots are concerned. The °
_gtaff in each of the Stores Depot Should therefore, be adjusted
in accordance with these standards snd vhoreever excess 8 aff
‘ 1s already in oxistence, the posts should be abolished ond in
a . case where further posts are justified in nccordance with these
o standards, they should be created by the Hends of Circles con~
aénnod under thelr oun fiunnainl poworn dalnpgrntod in thin
office laottor N0,43/1C/GO-PE dnted 2.6.G2, Go Trr no this
tho superzisory posts ore concerned, nccording to recommendg-
tion of the Forms Committoee, canch Stores Depot will hnve
ono postfd in H,S.G, and ono post in L.S.G. Thése posts should
therefore be adjustod in tho Stores Depots on the above
stondards. Where a H.5.G, post is not avhilable, & now post
“should be created end where there sre two L.S.G. posts one
of them should be upgraded. Onc posts of a Post Officef
~ Accountant will also bo crented in each of tho Postnl Stores
: 4 . Dgpot, excepting in the Postal Stores Depots at €lcutta
R | and Nasik where there are already posts of Jr. Accountants
i ' ‘ 4n the existing P &I Forms Stores, '

'(iiﬁ? The exlsting posts of Inspectors of P,0Us (Forms/
Uniforms) ¢arpenters ond painters will Lo reteined vherever
they have been sanctioned.

_ (1v) There will be no chrnge in the strengbh of the
° Forms Storks Wings of the reorganised Postal Stores Depots
. at Calcutta and Naslk, :

2 . :
T T (i)iTho ataff of tho Postal P4 Stores Depot below N~ "
- | the Lower Selection Grode will be borne on the gradation . B
| List of a neighbomring Postal Division., Tho Lowver 8ecleodtion |
*. * | Grade posts will be borned on the Postnl Circle Cndre (in the .
" |' case :of stéres depols locnted at Bombay, Caltutta & Madras, .
in the city cadre).Tho Higher Selecction brndo Posis will b
bo borne on.-the Postal Circle Cpdres. The scoles of pny of o 4
the officials in the various cndres of the Postel Stores - :
|

Depot will; be tho same na those prescribed for these cadres
in the Postal Divislons. '

|

L . - ;

(11) At the time oflscgnrntion of tho Postnl Stock ; ‘ L,

Depot, mentioned above frori tho vespective circle offices, ; A
tho existing gtaff in lhese Postnl Stock Depots, ns also ,
existing staff of thq PET Forms Stores,Calcutta ond Naslk 5 [
whethor in the lowor division, upper alvision or solection , f
grade, is nlloved to b= rotnined in the Postal &tores , : .

. | Depots on reorgnnisation, As far ng possible the atn{{ , , !

| alrendy omwployed in tho Poatal agock Depts, in quostion,

&




requoste Tho sanlority of {;ho optac in thn
w11l bo decided without combing hilg service 3n tho lowor
Division clericnl erdre ns f equivglont o sorvico ln tho

scole of 13,110/240, It 1s also open to the lleeds of Circles

wle

\ should 4nitinlly be deputod to tho Postal Storos Dopbts
to ba formed in onne a ruifficdent mmbor of volimtoorn
do not ooye up for pormenopt tramnfor o tho Pontnl ltoran

mgoto. s and vhen vnonuaios #f/ occur in tho Cirolof
CTicon concernod, thona offiecinln mny bda broupht Inclc and

roplnced by officlal from tha neighbouring postel dlvision

on vhose ondres thef staff of the Postel Htores bopot will

be bornes: llighor and Lower Seloction Grnde Officinls may

bo similarly replaced from tho concorned Postel H,8.,G, or

L.S,G. icndre at such tine as the llond of the Circle concerned

considers; it to be administratively corventdmt,

¢ (144) In tho case of Postal Btores Depots situntod
in plnces other then the “ircloe Headquarters, tho hends of
the Circles should, ns far oo possible, sand only such '
officipls as have pormanently openod for the Pogtal Storos
Dopot, 1f, hovever, a suffici numbor of such volunteors
ara not aveilable, officinls of the Circle office who ero
wvilling to mave out may bo tomporarily transferred to the
Pogtal Stores Dopot nnd may bo brought hback £f later on
to the Cirocle Office.

- (4v) If eny lover Division Clorlk whothor wvorlzing in
tho '8,0ck Depot or not, dapires to be pbgorbed in the
Postnl Btores Depot in the uniflcd scale.of N1, 110/ A0
tho Hend of tho Circle may, at his discrotiggl ront the
ficd conle

to post, any offieinl who 1c at present in tho Circlo of fice

“t0 the l]}o::i:nl Stores Denot e vice versn), gsuch shnnres
boing ¢onfined to tho officinls at presont borne on the

circla offico cadres \
' ! A\

. * C
8. :»The main functionk of the Postnl Stores Depot widll

bo precurcmont, storago ond supply of nrticlen of store,
.formsy iatomps ond cesls, uniforms, otcerequired for tho-
‘suborpginate offices in lts supply jurisdiction, It will
as such, within its supply jurisdiction, be responsible

for supply of tho abovo itoms to tho imdonting offices ‘913164

aroh.

B

Jstsi
]

\

'4n rotall. In tho performence of ths above mentioned
i gorm functions tho Postal Storos Depots will be requiradet
. .."‘y:v;t '~’_'\’¢‘_-.‘ ’ . R
<1+ (@) ngsess tho rnminl requirements of all itmes
- handled by thems

(b) toke cction to procuro storas from Covernnent
pources in tho proscribed momnery a

(¢) koep custody of stores aml maintain propor
accounts scpardtoely for each itemg

(@) arrongo rcteil supply eftor Yro er serutiny
of injonts froo offices in U

A

i

A

you

,qd

'stry

ynder

. been

hoir jurisdiction; 'éat ed

‘ce

(o) dosl with contracts, vist stencilling of. bagsd/!"
boforo ismin, loading oend unlomlinc% conveyo_nc"lz

y of ntoraa, comnbtract for stitching. o un:lformm{

printing of P& formg locnllygntce

() off,-oct Joenl purchnse of ctores ffxw nftor
folloving 'tho preseribed procedurcy

RS LS T

Lar

P

-(g) mnintaln vrrious books nnd rorilsters of 1
seribéd in ule 3568 of tho P&T lonual, Vol

e
o

e

&

he
“fice

w

‘an NO!!
A y

PO

btacko‘

|

o

1

)

¢

—



.'5.’;":" . (h)“ wof)‘,l\ro bxigod antimntas , keop control ovor 0N
2o % axpandituro nnd culmit poriodionl udgot roturnsy .

. SEAFEI T
(1) procuro pnpor for loe~l printing nnd storo ond
A4~ mnintaln nccounto thoreofy

siegta L L
TGS

.(g)lllpro‘ouro F&T pulilications for pele ns nlgo procure I |
177 nocespary llation2) Plan Cértificates and maintein
C i -thedr accountsg end

DM een s g
AN

! % (k) ‘porforn all othor fimctions ne oro boing dono ot
ok, peesent by the Postal stock Dopots, ’

" 97" " Tho dutios nd rogponsibilition of tho Supdt., Postal
-~~~ Gtoros Dopot and thope of tho Cirelo offico 4n xospoct

" of_ Pogstal Stores Dgpot (s) in the circle are detpiloa

in the Amngmure 'C' and 'BY yospoctivelye -

- 10, "Pow;:a'n of tho Ouporintondant, Postnl Storos I‘GpOt;

N -y ' the hxgerintondmt, postal Storos Iep

- , *‘ {0) Admdnakrpiive PW' Tho ndministrativo Eomo
e - of oty nro
S given in .

mmoxro ‘DY,

_a" o , ?‘ A Db) ’EL:{‘i"{",lm n10EaL The oxders regording thoso
: J ¢ lssuod poparatoly.

" <€a) Cinonodcd pougzas
%(d) cAuolLlnopedol. Povpra to.lgndn. oo, Giscloos

ondn 07 Cirelos il ecomtime Lo —orcdco
tho e:inting £finnncicl powro ovon eaftnae the
formtion of tho Postnl ttorea Yopatn ra 4n tha
cnoo Of {ho ordsting Poptol Htocl: Depots in 4§/
~thoir Circles, 4 ‘

1 1. Loren Dhiehoaa, Corr ﬂ,gfggc Sinco 1t 40 not pogrildile
to vest the tvperintondont, Fostal 6toras Dopota, vith ‘
2011 f£innncial povers for jocol purchase, it Ins boen

doclded thrt o Storeg Purchroo Comitteo ghondd bo ‘

constituted to exnidnoe onch org® of local purchace with
full pxrars in this ragpoet uvivdch aro normrlly omnreinoed
by tlio llead of Clreclo, The Corrdttoe nt the herdeunrtors

station of tho Clrclog wAll normally corprise a lircctor, .

Postal sorvicopy fencct, Fostmrstor-Gonornl or tho Aoed oot

Director Pontnl Corvicos looliing eftor otores mot'or nnd

thalupdt., Postol &itorep Dopote At otntions othor than -

Circlo hondquartors, thn tiro nombors otor than tho

. Bupdt., Fostal &Htoras Daopot, 17111 Lo nominntod by tho
v / llond! of‘ thn Circlo from noongot tho off'icors avnilnblo

| s nt,thxi't station,

. , [

. L )
. ¢ 12, '? Tho oristing rulos rolnting  to tho Postnl Stock | |
: Depots as contnfliod 4n P & T Ummel, Volumoo II eyt VIIX, l
enl tho procoduro n~dopted 4n tho P & T., Porms ftorea at ' |
Calcutta and lngii: Nord w117 npnly mﬂ:n%ic—tﬁmtomm to | '
tho Postol Storrs Dopots nldo after roorpenisnticne l E

13, £ Tho Ibed of thy Circlo or the Nircctor of Pontel
.Lorvices, will Innpoct tho Postal Stoves Depot(s) iv his .
- Circlo oncn every hnlfeyonr, vins {or tne pericds onding =
N 91et Yerzh and SOth foptenbor, dn neccpdepes vidth the ,
G S gtandayrd quosiionnrive, In ndiltion to fhias, thoe hpdley
g " |. Pos%sl Stores Dovot, will 2lsd carry out incpsction of
; 3 . his oun offico once In a year. .

'- ' 14, The Dirocctor of Postol Stmméem (lorvicos nhovld, in :
S ’ cgrroe of tho inspeetion for ths hnlf treer énding O0th -
‘; S . R o - NP N anyeaee cwade n1vn4m"| *lvq‘r“f‘qll\'\"irm\ l.‘f' N1l ﬁ‘“i.*ﬁ‘:"‘n




Circlo. Puring tho ingpnction for tho halfeyonr sidmer
anding 31st lMarch 4t phonld Do poon tlnt ol ordorn porood
An the courso of tha previous inopoction in that £innnedal
“yonr, hinva Loom anrrind ot and that the ainorepnnalon A

notioed during tho {:Iryni,onl vorifigntion hrvae noen t

rocoidiled. In nd-1t1on to thig, thore chould Mo n ‘
contimious verifioation Uy en indopendont stocl: Varifior

who should be nn Uppor Division Clerl: attnohed to tha

Circlo offico ¢concorned emd u;)ccinlly trained for the

- purpocos Tha Btocl: Vorifior ghould sulrdt hin wocldy roport
of Ltoclt vorification for furthor nccomnm? ocction to

.| the Assistant Dircctor, I'ostnl Eorvides or the Agntt,

Posthinntor Gonoral looking after tho vorl: of thio Postal

. btorgs, Depots. ‘ . ’ ~

‘15, ) Lecqrmlabion o £10 Tontad Pherca Tungts

_ . Tho oristing necommodrtion of tho Portnl Btock
- Dopots end tho P & T, Forma 8yoron, 4n emgotion, should
“bo utilised for hmeing Postnl OBoreg Deopots ercopting
.. 4n tha eapo of Covhntl pnd Timeliireprild for vhich.
. soparate accornadation hns alrondy beon nrronped.

16, This order 11411 b2 pgiven offeet A7 to fron
dat Goptonber, 10G2 A ravimr of the vorliing of the

X -roorgnnicml got vp rhonld o mdo nfhor aix ronths rnd
o dotnilod report oont o thie of ('dco,
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DEPARTMENT OF POST : Fi
* " OI'FICE OF THE SUPDT. POSTAL STORES DEPOI ¢.GUWAHATI-781 0O 3.-

+

famo No. SD/BA-11/Ch-I1II, dt. at Guwahati the 23rxd.. Nov.'19‘93.

In persuance of chief Postmaster General
Ne B, Clrele Shillong memno no SLaLL/125=1/B80/93 . 12.11.93,
the following officeals will j oin thés office agaiust the p
post mentioned aggainst each.

l. Shri Gubash oudhury HSG-LL1L Account abt
shillong GPO will joinei as Manager, P.S.D. Guwahati relivig
Shri HaiJan Ali officiating Manager who.wild.on relief join
as & countant (MS Guwahati vide CO. illhons. mémo no staff/

125-1/PSD/89 dated 16.7.93 and CO Guwahata memo no. Staff/
3-14/92 dated 10.98.93.

2. Shri suren chandra Das, PA Arunachal
Division will join as Postal A t. at PSD Guwahati reliving _
Shri Madhab .Cchandra Das, Postal Asst. (Guwahatl Dvn.) who %
"to join a$ IRPA GPO Guwahati wide Sr. Supdt. of DPO's Guwahati
memo no. B/A—41/Ch ~I11-84/c dated 15.6.93.

3. Mrs. Joya Panik, Postal as=t, SBOO
Circle office shillong will join as TMoatal Asnt. at P.S.D.
Guwahatl against vacant Fost.

(B. B. Choudhury)

Supdt. Postal Stores Depot
Guwahati-781 0n3.,

:; S A Copy to:-
iR l. The Chief Postmaster General N,

E. Circle shillong
2. The

: | Chief Postmaster General Assam Circle Guwghati
.4 3. The D.P.S. Itanagar. ‘
A 4~.-5.‘ The &r. Supdt. of Fo's ézillong/Guwahat‘i
e-T, 'l‘hue .8f. Postmaster Guwahati/shillong.
L X :
8.,'I‘he /Ebstmaster Itanggar,
- 9-11, The official concernked
: The iccounts Branch p. S.D- Guwehati-3.

1’_3-17. BAF'of the official concer =d. ) I

1A, sﬁ‘ar;_e.
"' 7/
NORUZIS o
Mpdt., Pczgt‘al Stores Depot.

, Guwahati-781 3.
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DERPARTHELT OF. POST s INDIA:

‘,. DJGJJUUP BiH.A AL bUNAH\lL 1,

B O\EST/24-2/87(44). | Dtd,at Guwanati -the 24-05-94.

_ In plrsuance of 23 the approval®accorded vide
Directoréte‘ No.33-16/92-PE.I1 dtd. 25-3-94 theé undersigned
“is.directed to convey tne appiuval of the Chief Postmaster--.
General, assam Circle, Guwahati for transfer of. the Postal-
s tores Depot, Guwahati from the administrative control of
‘the Chief Postmaster Ceneral; N,£. Circle, Shillong to the

,fk;yadninistrative control of the Chizf Postmaster General,

s.agsam Sircle, Guwzhati with effect from 01-06-94 without
any change in the present attachment of the units, The PSD/
: Guwahati and the ~.omy... *.4. . PSD/3ilchar will’ continue"

-
4

| lr\(z All R 'D.P.S. in H.E.Circle,

L N b B g A e oo —— - o e o b

°upply of forms to the units L both Assam and N,E.Circles
as is belng done hitherto. .

‘ucneral, N, £ Circle, Shillong memo No.Est/34-17/81 dtd.12-5-

WHe :
4 ¢ D .o . g s.unf?/ujyn )

, AP .M.G, (Estt),
7 for Cnief Posthaster General,
"anssam Circle,Guwahati-781001.

.'n-'\

Co tO'—
V PY

.

. PSD/Guwahati alongwith pacticulars of existing staff
-'(categorywise) on deputation to PSD/Guwahati to this
< office early.

. f_2) The Dlrector General(PE—II), Department of Posts,
Dak-Bhawan, New-Delhi- 110001.

Pv/3) All Heads of Divns., in Assam and H.E.Circles.

‘The Qppdt.,Postal Stores Depot, Guwahati/Silchar.
6) ‘The Director of Accounts(Postal),Calcutta-700012.
7) The Supdt.N.&..S.D., Guwahati.
8) All Head Postmaeters in Assam and N.E/Circles.

<

o ' )))/

for Chief Postmaater General,.

A

PO . assam Circle,Guwihati-781001.

. IMEB&%:;,,O'I THE CHIEF POSTHMASTER GENERAL:ASsAM CIRCLE: @.

- This is in concurrence "with the Lhief'Postmaster
94

1) Theaphief Postnaqter Seneral, 'N. L.wirCle, Bhillong. He 1is
requested to kindly cause transfer of the Esstt, file of
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St -Lindly retor to the D. 0. letter . No.Statr/9-2/88 dated ' ey

:4¢;1W13.b.9u from'Chief PMA, Shillong addragsed to Chief PHG, Guwahatd
il 0 regarding transfer of . P8D, Guvabnti to ‘the oontrol of thq‘thgt
i MG ~Annam Odwolee: it ,,,4\, A Rt '.{*qﬂ;

4
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..fAufpropo-od,ﬁldo .bovo 'D,O, lottor. the- GroupW'B’ oftiocr
In-Obargo of P8D, Guwahati ocan be acocommodated in this oirol- on-.-

-the’ plaoement of PSD. Quwahabi uudor thia oirola, ' L Sy i /aﬁ'

, H "'«“'.‘ 1|-
MR . . '.

.

Q@ o i ' Regarding the PA- on doputution to P8D, Ouwahahl trou
.+ ' other divisions of N.E, Circle, they will ocontinue to work jJere -
o till thoy ocan be abgorbed and rgpatrintod to’ thoir ovwn . homo oirclﬁb
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‘ L 'l Yours ainoorily, v

— : o . F A : 6?\'}[& {‘
. - ~ » . N . i

Stri A.N.D. Kaohard,. | L (H.. M,. Ilwphntau)
Director of Postal Bervices, : L i
~office of the: Obief PMG,y : ‘~';.§_1.ﬂ .
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A he.s.pe puzon, Guashats, -

\ |
1) The S.P.0s Agartala 3 o

Office %9‘the Chiof P'uslmastor Genersle NGE,CA

DEPARYMENT OF POAT D
rcle,

Shil l(mq-- 793 00,

2).Tha S.P.Qa Dharmanagar . ‘ i

a)

The

No. Staff/9-3/85
Subl) t

Renorts com

C.R files of the offislals

APMG(Staff).

A

Kindlv send upto=date CR files with Special
ymplete In all respects of the under -men. ’
‘tloned offizals in connaction with selz2nticw for :
promoti.n to HUSG. I Cadre to Shrd P, HNont ™z jumdar,

S.F.Ds Imphal

Dtd Shillung, the 20-2-96

) g e
e B i, i =

B

, ‘0 51 D.D. Sahae ‘ .0 A.’)’:‘"t?la
2+ Sri Pritimo-- Adhikar) O3 Dhvremanagar
5 3¢ 371 Subbach Che Ghoudhwzee XCw PSD,Gdehaii
: Ao 3rd Mhuatol Sholeabar tee O30 Dharmanagar
) Be U2 Hctzajit Singh-  0C~  Imphal i
6. Sri Rwr ¥onta ikse SC - Dharmanagar i
. 7. Sti Anil Ch.Das~ I &2= Agartala. i
\ \l\!
[\],\(r’ {
o ;"
e T L
(S. Sthant) Yy |
Asctt, Director (PLI) o
Py h % the Cirlef Postmaster Ganeral .§
’ a b ﬂoﬁ54 HeE.Circle, Shil'ong- 793 001
* 9~~_¢ \\"/1 T v .QS' L . \\ L ' EE
S AR AR 't,
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Chief Poatmantor Genexal, b
NeEo Circle bhillong~793 001, N
TO, ‘ . !
_ Shri B B Chowdhury, K
\ Supdt P.S.D.," &U}\Q\WWo\- L

' NO.Staff/125-1/PSD/93 Dated at Shillong the
256 1696,

\

As required vide your letter No,SD/BA-1/96

" dated 18-1-96,the. following documents are 'sent
. herewlth,

1182) This Office Memo No.Staff/B-14/91 dated
' 4-12-92 & 24-2-93,

3)  This Office No.Staff£125-1/pso/93 dated
12=11-93,

~'4) . Option exercised by Shri Chowdhury is not
‘treaceable at present and so could not be sent,

. 'V, ' //J*@\g;:f\g
‘EnclosA.A. {P.K,Naldi Ma Jumdar)

V&; B Asstt,Postmaster General(Staff)

for Chief Postmaster General,
N.Es Circle,Shillong,

-~ .

E:Z2II XY

L

Gty e . . . AP LY et
A SRR S0 CHOORIIEEY P

s e
&



